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COUNCIL OF STATE DEBATES

(OFFICIAL REPORT OF THE TWELFTH SESSION OF THE FOURTH
COUNCIL OF STATE)

VOLUME 11—1942

COUNCIL OF STATE
Monday, 21st September, 1942

The Council met in the Council Chamber of the Council House in New
Delhi at Eleven of the Clock, being the First Day of the Twelfth Session of the
Fourth Council of State, pursuant to section 638D (2) of the Government of
India Act. The Honourable the President (the Honourable Sir David
Devadoss) was in the Chair.

. MEMBERS SWORN:

The Honourabfe Sir Mahomed Usman (Posts and Air Member and Leader

of the House). i
The Honourable Sir Jwala Prasad Srivastava (Civil Defence Member).
‘The l?e«:;.l)mumble Sir Jogendra Singh (Education, Health and Lands Mem-
‘The Honourable Sir Satyendra Nath Roy (War Transport Secretary).
The Honourable Mr. C. Maci. G. Ogilvie (Defence Secretary).
The Honourable Mr. C. E. Jones (Finance Secretary).
The Honourable Mr. H. C. Prior (Labour Secretary).
The Honourable Mr. Ammembal Vittal Pai (Indians Overseas Secretary).
The Honourable Mr. Vishnu Sahay (Nominated Official).

DEATH OF H. R, H. THE DUKE OF KENT, Dr. E. RAGHAVENDRA
RAO AND Siz KURMA VENKATA REDDY NAIDU.

THE HoNoURABLE THE PRESIDENT : Honourable Members, it is my «
paininl duty to refor to a loss which the Empiro in general has sustained in the
death of His Royal Highness the Duke of Kent. Born in the purple he nover
spared himself to do good to all of His Majesty's subjects. His public career is
well known and it is not necessary for me to mention it in deteil. When the
war broke out he did his part with unflinching courago and his death was in
the course of the discharge of his duty. His life and death are a lesson to all,

(1)
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[Mr. President.]

that however exalted one’s position may be, it is his boﬁnc!en duty to do hl_s best.
for his King and Country. In a sente such men do not die, for as the scripture
says : * Though dead yet speaketh ”. He succeeded His Royal Highness the
late Duke of gonmught as the Grand Master of British Froe Masonry and
as Grand Master he gave an inspiring address in April last and if one reads
betieen the lincs, one could feel that His Royal Highness was expecting a call
soon for higher service. The whole Empire mourns a most beloved member
of the Royal Family and it is our humble duty to express our sympathy with
His Imperial Majosty the King Emperor and the noble Duchess of Kent in
their g1eat bereavement.

Tue HoNoumraBrLe Sie MAHCMED USMAN (Leader of the House) =
Mr. Piesident, Sir, I beg to associate my:elf with what you have said just now.
In the death of His Royal Highness the Duke of Kent the British Empire has
lost a very popular and distinguished member of the Royal Family and a vory
public-epirited and charming personality, absolutely selfless and thoroughly
devoted to duty. I request you, Sir, to convey to His Majesty the King Em- _
eror and Her Royal Highness the Duchess of Kent the sympathy of this.
house in their very great loss.

THE HoNOURABLE Ra1 BAHADUR Lara RAM SARAN DAS (Punjab : Non-
Muhammadan) : Sir, I associate myself with the feelings expre.sed by the
Honourable the President and tho Honourable the Leador of the House. I had
the privilezp and pleasure of meeting His Royal Highness when I was in England

and I found in him a high and a very charming personality. We all deeply
mourn his loss.

*Tue HoNourasLe Mr. HOSSAIN IMAM (Bihar afd Orissa: Muham-
madan) : T also asidciate myself, M:. Presidont, with the statement made by
yourself and the Honourable the Leader of the House. The whole Empire

mourns the loss which the King Emperor and the Royal Family has suffered
in his death.

Tae HowouraBrLE Me. M. N. DALAL (Bombay : Non-Muhammadan) :
. Mr. President, I rise to support the Motion so eloquently moved by you and the

Honourable the Leader of the Houte. As a man engaged in active service of
his country His Royal Highness t'e Duke of Kont has paseed away in a man-
nor bofitting his position as one who, though of Royalty, had proved him-
self to be one of us both in spirit and purpose.

TaE HoNouRABLE Rasa CHARANJIT SINGH (Nominated Non-Offi--
cial): Mzr. Pre.ident, I beg to asiociate mvself with what you have said about
tho sad and untimely death of His Royal Highness the Duke of Kont.

Tae HoNoURABLE MR. R. H. PARKER (Bombay Chamber of Commerce) :
Mr. Prosident, I beg to associate myself with what you have said and what has
, fallen from other Honourable Members.

(The Motion was adopted, the Council standing )

Tes HoNourasLe THE PRESIDENT: Honourable Members, this.
Council is the poorer for the loss of the Honourable Dr. E. Raghavendra Rao
who was one of our membera for a few months. Dr. Raghavendra Rao was a

*Not ocorrected by the Honourable Member.
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men of brilliant talents and character. He rose to eminence at a comparatively
early age. He was twice Minister in the Central Provinces under the old con-
stitution. Subrequently he was appointed Homs Member and acted as Gover-
nor of the Central Provinces in 1936. He was elected to tho Legislative Assem-
bly under the , ew constitution in 1937 and was Chief Minister of the Central
Provinces and Berar. He was appointed one of the Advisors to the Secrutary
of State in 1939. At the request of His Excellency the Governor General he
left England and came here and became ono of the Executive Councillors. He
was in charge of the portfolio of Civil Defence. In spite of weak health he
attended the meetings of the Council of State and did his work to the satisfac-
tion of all. Simple in manners he fulfilled the highest officos with great distinc-
tion. He was trusted by everybody and never forgot what was best for the
good of his country. “His sad and untimoly death ”’, to quote the words of the
notification of the Government of India, ‘‘ has cut short a career of brilliant
achieveéments in the Provincial and all-India fields . His loss is all the greater
at this period of India’s history. I think Honourable Members would like to
express their sympathy with the members of Dr. Raghavondra Rao’s family
in their bereavoment.

Trg HoNouraBLE S1R MAHCMED USMAN (Leader of the House) : Mr,
President, I beg to associate myself with what you have said about the late
Dr. Raghavendra Rao. In the death of Dr. Raghavendra Rao the country
has lost a staunch friend, and the Government of India a very valued member.
I request you, Sir, to convey to his family the sympathy of this House.

TEE HoNOURABLE Ral BABHADUR Lara RZM SARAN DAS (Punjab:
Non-Muhammadan) : Sir, I alto associate mytelf with the 1emaiks that have
been expressed by -you and the Honourable the Leader of the House.

*THE HoNOURABLE MR. HOSSAIN IMAM (Bihar and Orissa : Mubam.-
medan) : Sir, in Dr. Raghavendra Rao we had a strong man but unfortunate-
ly his ill-health prevented, while he was in the Government of India, from
making his presenoce felt as acutely as we would have liked but in him we have
lost a strong and conscientious worker and a true friend of India.

THE HoNoURABLE Me. M. N. DALAL (Bombay : Non-Muhammadan) :
8ir, tke late Dr. Raghavendra Rao was one of India’s constructive politicians,
who also enjoyed a great reputation as an administrator. He had a ready
grasp of political problems and his knowledge of men and events was impr¢s-
ail:'le.H I join in mourning the loss of a distinguished momber of this Honour-
able House.

Tre HoNouraBLE Rasja CHARANJIT SINGH (Nominated Non-Offi-
cial) : Sir, I also associate myself with the tribute you have paid to the
memory of the late Dr. Raghavendra Rao.

THE HoRoURABLE MR. R. H. PARKER (Bombay Chamber of Commerce) :
8ir, I also wish to join in what has been said by you and by the other Honour-
able MemLers about the late Dr. Raghavendra Rao.

(The Motisn was adopted, the Council standing.)

TeE HoxouraBLe T™HE PRESIDENT: Honourable Members, Madras
mourns the loss of a true patriot and one of the noblest sons of India in the:
sudden death of Sir Kurma Venkata Reddy Naidu. He led the Bar in Ellore

- *Not corrected by the Honourable Member.
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[Mr. President.)

for a number of years and when the Montagu-Chelmsford Reforms were
on the anvil came to Madras and took an active part in the non-Brahmin
movement. He went to England in 1919 and represented the non-Brahmin
ocause there. He became a member of the Imperial Legislative Council in
1920 and made his mark here. He was Minister for Agriculture for three
years and worked with the late Raja of Panagal. He went out as Agent of the
Government of India in South Africa in 1929. He was a member of the
Council of State in 1933 and 1934. He was appointed as a member of the
Executive Council of the Governor of Madras in 1934 and continued
as such for three years and acted as Governor of Madras for four
months during the absence on leave of Lord Erskine. When the Congress
Party which had a majority refused to accept office he formed a ministry at
the request of the Governor and did very useful work. He accepted the
Vice-Chancellorship of the Annamalai University in 1940 which office he held
till his death. His high character and great talents enabled him to do all he
did with thoroughness and sincerity. He always cared for the good of the
country and never put his own interests above those of his country. He was
never self-seeking. Sweet in disposition and amiable in manners, he won the
love and respect of all who knew him. He did much good work in connec-
tion with the war effort. His loss is all the greater at this critical time in the
history of India. I do hope you sympathize with Lady Kurma Venkata
Reddy and her sons and daughters in their great and sad bereavement and
wish me to convey to them our condolences.

Tae HonourasLe Sie MAHOMED USMAN (Leader of the House) : Sir,
T beg to associate myself with what you have said about the death of the late
8ir Kurma Venkata Reddy Naidu. His death is a very great loss to the
whole country, especially to the Presidency of Madras. For the last three
years he liad been wholeheartedly devoting himself to the war effort. As
Chairman of the Recruiting Sub-Committee he has done wonderful work
and it will be very difficult for anybody to step into his shoes as Chairman
of that Committee. I would request you, 8ir, to convey to his family the
sympathy of this House. - i

Tae HoNoURABLE Rl BAADUR Larna RAM SARAN DAS. (Punjab:
Non-Muhammadan) : 8ir, I join in the expression of sorrow at the death
of the late Sir Kurma Venkata Reddy Naidu.

*Taz HoNovrasLE Me. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Sir, I also wish to associate myself with what has been said by you
and by the other Honourable Members about the late Sir Kurma Venkata
Reddy Naidu,

. Taz HonouranLE M. M. N. DALAL (Bombay : Non-Muhammadan) :
Slfr,lf asﬁocnate myself with what has been said about & distinguished member
of this House.

Tax HonourasLE Stk A.P. PATRO (Nominated Non-Official) : With your
leave, Sir, I would like to associate myself with what you have said about
the late Sir Kurma Venkata Reddy Naidu. We workea vogether for the last
43 years, both in public life as well as in service. We worked us Ministers
together and he was always very helpful to his colleagues and to the Govern.
ment. He was a sclf-made man and rose to the highest rank by sheer merit
and servioe and his character was such that no one could demur in the matter

* Not oorrected by the Honourable Member.
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of his friendship and he would very willingly be of use and service to
all those that came near and around him. During the last few years of
his life and on his return from South Africa he fell ill. He sacrificed himself
by going to South -Africa and all that for the sake of carrying out the orders of
Government. He was faultlessly loyal. He came from a loyal family of
fighters. His ancestors were in the Madras Army and as such he continued
to have that military spirit in him. In faot he always said that as President
of the Recruiting Board his experience and the blood in him would enable
him to appeal to the people of the Northern Sircars to enlist themselves freely.
I am glad to sdy we succeeded very largély in our recruiting soldiers for the
Indian Army. All the time he was busily engaged in spreading the war effort
and popularizing it, and only a few days before his death he addressed a meet-
ing in Klellore and the talugs in Nellore wherein he established the fact that
there is nothing to be gained by fostering an anti-British spirit, appealed to the
people to support the war effort and thereby gain what they all wished. There
fore, Sir, to me personally a great friend is lost. To our Province it is a very
great loss and generally to the country a man like Sir Kurma Venkata Reddy
is not easily replaced.

Tarx HoNouraBLE Rara CHARANJIT SINGH (Nominated Non-
Official) : Sir, I also associate myself with what has been said about Sir
Kurma Venkata Reddy.

TeE HoNoURABLE MR. R. H. PARKER (Bombay Chamber of Com-
merce) : Sir, I also associate myself with what has been said about B8ir
Kurma Venkata Reddy.

(The Motion was adopted, the Counoil standing.)

QUESTIONS AND ANSWERS.

TaeE HoNOURABLE RAl BaHADUR Lara RAM SARAN DAS (Punjab:
Non-Mubammadan) : Will you allow me;, 8ir, to put these questions on behal
of the Honourable Raja Yuveraj Dutta 8ingh ?

THE Hoxomunm THE PRESIDENT : Has he requested you to do so %
TaE HoNOURABLE Rat BarADUR Lara RAM SARAN DAS : No, Sir.

Trx HoNourasLe THE PRESIDENT : If he does not turn-up in a day
or two, I will consider your request. The only thing is I do not want to go
against practice. .

ExproITs oF INDIAN TROOPS.

1. Tue HoNOURABLE Rasa YUVERAJ DUTTA SINGH: Will Govern
ment make a statement relating to the war situation in general, and with
particular reference to the exploits of Indian troops in the different theatres
of war, subsequent to the statement made by His Exccllency the Com-
}n{mnder-in-Chief in reply to a question of mine in the last session of this

ouse ?

GeNERAL THE HoNOURABLE StR ALAN HARTLEY : The Honourable
Member has on this occasion asked for a statement relating to the war situation
in general, in addition to an account of the activities of Indian troops in the
different theatres of war. I can add little to the review given most recently
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by the Prime Minister Mr. Churchill to the House of Commons and to G?nera.l
Wavell's recent broadcast on the third anniversary of the outbreak o v;'a.ré
We are undoubjedly passing through what we all hope will prove thef :}ls
critical phase from the point of view of the United Nations. It was fu 5;
anticipated that the present summer and autumn would see the supreme effor
on the part of the A«is powers to snatch victory; or at least to gain vital
strategic succe ses hefore the full offensive potential of our.elves and our Allies
could begin to make itself felt. Taking all this into consideration, the situa-
tion is therefore not nearly as bad as might have been expected. In North
Africa the Axis is still pinned to the deiert. In the Mediterranean the as-
tounding defenve- of Malta persists. In North Western Europe large Axis
forces are maintained on the alert day and night, anxiously watching a coast
line stretching from the Bay of Biscay to the Arctic, and uncomfortably
conscious of the growing anger of oppressed peoples behind them. To Germany
itself inoreasing hours of darkness are bringing raids by the Royal Air Force
move and more often and on a scale the Luftwaffe never attained even in the
Battle of Britain. To this the Air Arm of the United States is be%inning to
add its weight also. Despite heavy and grievous preoccupation far in the
interior of their own land, the Soviet Air Force is also making Germany and
its central European satellites conscious of the fact that they are beset on
two Européa.nmtl:'gnts. On Russian soil the unsurpassed gallantry of the
Soviet Armies has preserved the fighting power of Russia despite immense
losses in blood and territory. To the battle honours of the Russian Armies
has been added yet another epic defence, that of Stalingrad, to be ins-ribed
on the scroll of history with Leningrad, Moscow and Sebastopol. Today
is September 21st, a fact of which the German High Command must be un-
comfortably oonscious. The enemy is also uneasily aware of the resources
llltlu';gl and material already expended without completing the destruotion of

To the East we cannot look with complacency ; but we have reason for
& growing confidence. Japan’s mad rush of facile conquest has been brought
to a standstill ; while by sea and air a heavier toll than is Yet appreciated
has been taken of the Japanese war machine. American and Australian
forces have become inoreasingly offensive throughout the summer months and
have occupied the Japanese War Lords to a degree which they cannot but
find disconcerting.

India has had invaluable months to prepare defences on a scale never
previously poseessed or required in her history, and is today by air and land
in & position to face any threat of direct attack with quiet confidence.

the achievements of Indian troops in all theatres of war. I propose to pick
the story where I left off, and to give Honourable Membersl;n ]:)utline gf wh‘;l:
has happened in the last six months. 4

My previous account of events in the Middle East e i ’
of the 7th Indian Infantry Brigade from Benghazi—one oi{l gxeedn:;::l r?l::a:ms:
feats of the Middle East campaign.  After slipping through the enemy’s
grasp with comparatively small loss, the Indian troops dropped back slowly
along the coast road towards Tobruk. Strong South African forces relieved
2]10 t&h Int:mn Division at Gazala, and our men moved to the rear for a well
Arn rest.

An inter-divisional relief with the 8th Indian Division w. 1
& oertain proportion of our 4th Division crossed to (‘.ypm:s E’ha:m:&.:i



L
QUESTIONS AND ANSWERS 7

f our men in being again in a land of green grass and running water was
reflected in their letters to their families in India.

. Unfortunately the lull was of short duration. The enemy struck on
the morning of May 26th, when Rommel opened his new battle with a charac-
teristic' panzer rush. A force of approximately 400 enemy tanks thundered
across the southern end of the minefield which defined our front between
Bir Hacheim and Gazala. His time-table called for him to be in Gazala in

two days.

On the opening morning a single unit almost changed the course of the
battle. The 3rd Indian Motor Brigade had just dug in on the south-easterly
flank of the Fighting French at Bir Hacheim. By sheer weight of armour
Rommel smashed through this Brigade, over-running it and taking several
hundred prisoners. But, in this 46 minutes action, 54 German tanks were
knocked out. Such was the effect on Rommel’s plan that he was obliged to
split his tank force into two columns and incidentally to leave nearly all his
prisoners. Within 10 days the 3rd Indian Motor Brigade was refitted and

ready for action.

I will not trouble Honourable Members with a chronologiocal record of
the confused and disappointing battle which followed at Bir Hacheim, in
the areas known as Knightsbridge and Cauldron, at Acroma and Gazala. In
that battle many Indian units played their part. At all times they proved
themselves equal infantrymen to the enemy. Battalions representing nearly
every Indian regiment and the Gurkhas stood in the van, on one day or
another, of one of the fiercest battles-of this war. Misfortune came upon
many, but it was not the fault of either. officers or men. The conditions of
deiert warfare are such that without air and armour protection infantry
is naked. There was not lack of air support for our troops. From May 27th
until July 3rd, the R. A. F. fought their second decisive battle in this war.
By night and day, despite the increasing tempo of the battle, the Empire’s
air forces met every demand and triumphed in every crisis.

But we must recognize the bald fact that our armour failed. In the
desert we have endured disappointment after disappointment in tank combat.
I need not go into the pros and cons of tank strategy and construction. I
need only say that we started from scratch, and that it has taken us a long
time to overhaul the German lead. As a result, a battle which was progressing
favourably suddenly took a disastrous turn during the week up to June 13th.
In a fierce series of actions on and around the Acroma plateau, we lost a large
portion of our tank strength. A withdrawal became necessary.

Prior to this our 5th Indian Division had felt the rigour of Rommel’s
panzer attack. After advancing splendidly in the area south of the Trigh
Capuzzo on June 5th/8th, the 9th and 10th Indian Brigades were over-run hy
tanks. A gap was opened in our line, and heavy casualties ensued. The
29th Indian Brigade, thrown into the El Adem box, covered the withdrawhl
of other troops in the centre of the battle line. Afterwards, with many ad-
ventures, the Indians withdrew in conformity with the genoral plan. The
11th Indian Brigade was mustered into the Tobruk perimeter, and was posted
on the eastern sector of the Tobruk defences.

Here another tragedy occurred. The story of Tobruk is not yet told
but units of the 11th Brigade endured a repetition of the experience of the,
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9th and 10th Indian Brigades in the Trigh Capuzzo ares. Btriking on the
morning of 20th June o;lga, narrow front, Romm?l fqrced his way ‘through tg
the high ground commanding Tobruk town. Fighting was continued unt:
all ammunition became exhausted. Thereafter surrender was m_qwtable.
South Africans, British and Indians lost heavily in prisoners, but other casual-
ties wore not excessive. . -

Here I think I should interpolate that ever since the fall of Tobruk, in-
dividual Indian soldiers have been finding their way in the most incredible
manner back through 400 mils of waterless desert to rejoin their units. Some
of their storios are among the most amazing of the war.

Of the retreat from Cyrenaica I propose to deal only briefly. Indiam
units participated in the short holding actions on the frontier line around
Halfaya. They then slipped away in the night. Twenty-four hours later
they were manning the porimeter of Mersa Matruh. Here the battle swung.
to the southwards ; and tribute must bo paid to the hard fighting 5th Indian:
Brigade who wont to the aid of their British comrades of the 50th Division.
When the order to evacuate Mersa Matruh was given another Indian Brigade
was holding tho coastal perimeter and found themselves cut off as the 7th
Brigade had been cut off at Benghazi. In the same manner they turned into
the desert, broke through the German cordon, and fought their way back to
safety.

When Tobruk fell, fresh Indian units were on the road moving up. When -
tho Alamein line was gained, an Indian Brigade held a central position, with
South Africans on one flank and New Zealanders on the other. ©n the Indiam
Brigade fell the weight of Rommel’s first blow. Fighting hard, the Indian
troops held their ground for 24 hours of incessant attack. It was only when

Rommel’s set piece—the massod rush of tanks—broke through thet this
Brigade withdrew to another position.

On Julx 1st, 2nd and 3rd, the enemy’s monmentum still cantinued, and
it seomed poasible that he would crash through the bottleneck betweon the
Quattara Depression and the sea. The stand which the Indian troops meds,
together with their British, New Zealand and South African comrades, may
prove to have been a decisive factor in the Middle East campaign.

Within sight of tho sea, along Ruweisat Ridge, the Rajputs, the Rajputana
Rifles, the Baluchis, the Punjabis and their British associates, the West Yorks,
East Yorks, tho Essex Regiment, and othor. unite not only gave no ground,
but sallied out in flerce thrusts against the enemy. This fighting spirit at

the end of a rotreat of over 300 miles was a magnificent example of determina-
tion and resource.

The corner had been turned. Our gun strength had then been greatly
augmented. When Rommel tried his favourite tactics and threw a heavy
forco of tanks, guns and armoured cars against the thin line held by the Baluch
Regimont and the Rajputana Rifles, on the westorn extremity of the Ruweisat
Ridge, & British Armoured Brigade, moving rapidly to the support of the Indians
smashed the German attack by a hail of fire from the new six-poundors. The
Indian Infantry were little more than spectators until night fall, when they
had the pleasure of sending parties out to blow up some dozens of German
tanks and guns which had been left derelict on their front.

Our troops still hold the same positions today. I can assure Honourable
Members, and I have the word of a distinguished Indian who has just returr.ed
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from visiting them, that their morale is high, and their faith in ultimate vic-
tory unbroken. No one can prophesy in this war; but I venture to think that
our Indian troops will not again be subjected to the vicissitudes of fortune
which, through no fault of their own, cost them and their British comrades so
dear in the battlos between Tobruk and Alamein. New weapons, new methods
of attack and defence, and heavy British reinforcemonts will, I feul certain,
enla.lgle the Eighth Army to play their part in the battles of the future with every
confidence.

To turn to another theatre of war in Burma our Army had to fight not only
the Japaneso bt also a large number of enemy organized “ Fifth Colamnists ",
whose activities had to be carefully watched.

I would remind you that when the Japanese attacked Burma we had for-
the defence of that country only two Indian Infantry Brigades, and two Bri--
gades of Burma Rifles, one of which contained a British Battalion. There. was
also one British Battalion for the defence of Rangoon. Additional reinforce-
ments to reach Burma consisted of only a British Armourod Brigade, three
British Battalions and four Indian Brigades. Thus it was that the front-line
strength of the Burma Army never exceeded two woak infuntry divisions and an
Armoured Brigade. Honourablo Membors will recollect that the Eastern
frontier of Burma, stretching from the Shan States to Victoria Point, had to
be guarded. Provision had also to be mado for guarding Rangoon and the
vulnerablo coast line. Insufficiency of communications precludoed the possibi-
bility of concentrating forces rapicly at threatened points. The Japanese
used about three divisions in the original attack on Burma, besides having the
co-operation of Thai troops. In the later stages of fighting around Mund .lay
the enemy brought two more divisions into Burma, making a total of five.
With. the full of Rangoon, we, of course, were without the possibility of any
further reinforcements.

I think it only right to say that the reinforcemonts from India had been
trained for an ontiiely different type of warfare in an entirely different theatie-
of war—oonsequently it took some time for the troops to accustom themsuvlves
to. the peculiar conditions of fighting in intense jungle.

The Japanese, on the other hand, had long been préparing this particular
portion of their army for the express purpose of fighting in Burma. It is
noteworthy, however, that the further the army withdrew into Upper Burma, .
the more proficient our men be:ame in taking on the Japancse at their own
game.

* I'will give a few instances in which our Indian troops gave a good account
of themsvlves. In the Pa-an area the 7th Gurkha Riflos showed partioular
enterprise. They maintained a post and patrols on the Japanese side of the
river Salwecn and had several successful brushes with the enemy. West. of
Pa-an, the 10th Baluch Regiment fought almost literally to the last round and
the survivors cut their way through enemy encirdlument. At Martaban, a
determined Gurkha bayo: et charge resulted in a superior Japanese force drop-
ping their arms and running to cover in panic.

In the fierce fighting at Sittang Bridge, the Duke of Wellington’s Regiment, .
the 12th Frontier Force Regiment and the 4th Gurkhas espeoislly distinguished
themselves.

Many gallant rearguard actions were fought by our troops in the Yenaug-

yaung area and.the Japanese made several vain attacks to prevent the destruc--
tion of the oilfields.
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At S8hwegyin, on the Chindwin river, the Japanese made one last despera
 attempt to cut off tho Imperial Forces. They were defeated with heavy loss.
After that our withdrawal was not interfered with.

Tribute must be paid to the Sappers and Miners who ma:do it possitlo for
- General Aluxander’s army to withdraw to the Indian Frontier from Shwobo

before the monsoons rendered the rough country track uscless for heavy
vehioular traffic.

During the last few days of the campaign, thousands of Indian refugees

_joined tho Imperial Forces in the journey to the borders of Assam. British

and Indian troops shared .sheir moagre rations, gave lifts to the exhausted, to
women and chillren, and to the old.

The Burms campaign can best be described as a large scale rearguard

. action in which our men put up an exci llont fight against a better prepared and

numerically superior enemy. Our withdrawal was a sad reverse, but cur Army

is still intact. In Assam it is ready, now more than ever before, to meet the
. Japanese. The Battle of Burma is not yet over.

ExcASHMEXT oF BurMa NoTms.

2. Tar HoNouraBLE Raja YUVERAJ DUTTA SINGH: (a) Will
- Government state the situation arising out of the ocoupation of Burma by the
- Japangse, with regard to the encashment by the Reserve Bank of India t

(b) Have Government any information as to whether British Indian
-ourrency held by Indians in Malaya, Singapore and Burma is recognized by
. Japan as still legal tender at its tace value, or at depreciated value %

Tae HoNouraBLx Me. C. E. JONES : (a) The attention of the Honour-

. able Mumber is invited to Ordinance No. XXVIII and Notification No. D.
7440 (it)-F./42, issued on tL.e 5th June, 1942, and the press communiques issued
~on the 11th, 20th, 20th June, 1st and 23rd August, 1942, in connection with the
- encashment.and import of Burma notes, copies of which are laid on the table.

(b) Governmeut have no information.

-

(Published in the Gagette of India Batraordinary on the 6th June, 1942.)
ORDINANCE No. XXVIII or 1942,
AN
ORDINANCE

+ to ragulate paymsnis o British India by the Reserve Bank of India of the value of Burma
bank notes.

WuxsreAs an emergency has arisen which renders it necessary to make certain provi-
- siona regulating paymentas irf British India by the Reserve Bank of India of the value of
. Burma bank notes issued by the bank and other matters pertaining thereto ;
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NOw TESREFORE, in exercise of the powars conferred by section 72 of the Governmeat
«of India Act as set out in the Ninth S8chadule to the Government of India Aot, 1985, the
. @@ vernor Ganeral is pleasad to miks and promulgate the following®Ordinanoce :—

.Bhort title, extent and com- 1. (I) This Ordinance may be called the Burma Notes
Diencement. Ordinance, 1942.

(2) It extends to the whole of British India.
(3) It shall come into force at once.

Denaition, 2. In this Ordinance ‘‘ Burma note " has the same meaning
' as in the Reserve Bank of India Act, 1934.

3. Notwithstanding anything contained in any enactment or rule of law to the con.
trary the Reserve Bank of India shall not after such date as may
Prohibition of payments for be notitled in this behalf by the Centrsl Government in the
Burma notes. official Gazette pay the value of any Burma note except to
ns to whom or in circumstances in which it may be

-authorized by theCentral Government by general or special order to make such payments.

4. As from the date of the notification referred to in section 3 and until the Central

. Government by notification in the official Gagette otherwise.

‘Temporary amendment of directs references to ban notes in section 34 of the Reserve

aoctica 34, Aot Il of 1034.  Bank of India Act, 1934, shall not include references to Burms
notes.

NOTIFICATION.

No. D-7440-(si)-F |42, dated 6th June, 1942.—In pursuance of section 8 of the Burma
Notes Ordinance, 1942 (Ordinance X X VIII of 1942) the Central Government is pleased
40 fix the 8th day of June 1942 as the date after which the Reserve Bank of India shall not
pay the value of any Burma note except o persons to whom or in circumstances in which
it may be authorised by the Central Government by general or special order to make such
psyments.

Press Communique, dated the 11th June, 1942.

Burma notee will continue to be!ncuhed by the Reserve Bank of India as hitherto.
‘Owing to the Burma Nates Ordinance the encashment of such notes will now be on behalf
-of the Government of India who have authorised the Reserve Bank to continue the existing
-arrangements till further notice.

Press Communique, dated the 20th June, 1942,
PREVENTING SMUGGLING OF BurMA NOTES.

To prevent the possibility of Burma notes being smuggled jnto India by enemy agents
it hn been decided that from July 15, 1942, Burme notes will be encashed only for
‘genuine refugees at the following places in Assam :—

Dibrugarh, Dimapur, Silchar, Margherita, Imphal

and also at the offices of the Reserve Bank at Calcutta, Cawnpore and Madras. Permis-

-sion to encash Burma notes will therefore depend on verification of the holders bona-fldes
-and all persons in India now holding Burma notes should make certain to encash them at
.the nearest branch of the lmperialn%nnk of India before July 15, 1942.

Press Communique, dated the 29th June, 1942.

GeNERAL ENOASHMENT oF BURMA NoTES, ONLY TILL JULY 14, 1942.

The public are warned that the present general encashment of Burma Notes at all
Branches of the Imperial Bank throughout ia will continue o:ol{ till July 14, 1842,
and that thereafter theee notes will only encashed for genuine refugees at Dibrugarh,
Dimapur, Siloaar, Margherita and Imphal in Assam and at the Offices of the Reserve
Baak of India at Calcutta, Cawnpore and Madras in the rest of India. .
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Press Communique, dated the 1st August, 1942.
- IMPoORT OF BurMA NoTES,

The import of Burma notes into India has been Irohibited with effect from the 1st
August except that refugees coming by the diect land routes from Burma are permitted
after verification to bring in any Burma notes in their possession. The encashment of
these notes will be gnverned by the instructions already issued. Pasasengers travelling by
air from China will be allowed to bring in such notes till the 4th August, if they were not
informed of the prohibition before they left China.

Press Communique, dated the 23rd August, 1942.
ENCASHMENT OF BurMA NoTES.

. Burma Notos were encashed at all branches of the Imperial Bank throughout Indis
til] the 14th July, 1942, but to prevent the possibility of their being smuggled into India
enemy agents, it was decided to restrict their encashment from the 15th July, 1942
only to genuine refugees at certain specified places in Assam apart from the offices of the
Reserve Bank at Caloutta, Cawnpore and Madras.. All persons holding Burma notes were,.
therefore, advised in the Finance Department press communique, dated the 20th June, 1942,
and reminded in & subsequent press communique, dated the 28th June, 1942, to make
oertain to encash their holdings before the 15th July, 1942. In view of the reasonable
notioe which has already been given to all genuine holders in India for the encashment of’
Burma notes and to obviate the risk of -notes coming through undesirable channels, it has
b2en decidbd, in the interest of publio safety, that after the 31st August, 1942, Burma notes.
will not be accepted for encashment anywhere in India unless the possession of such notes:
has been duly vouched for by a responsible Police Officer of the status of District SBuperin-
tendent or a Distriot Officer. Arrangements have been made for the encashment of such.
notes as may be brought in by genuine evacuees from Burma after that date.

Urrtep KiNapoM COMMERCIAL CORPORATION.

3. THE HoNOURABLE Raja YUVERAJ DUTTA SINGH: (a) Isita

fact that the United Kingdom Commercial Corporation, which is being

, ¥at::oniud and helped by the British Government has been operating in

ndia for some time past; and that it enjoys a monopoly in the trade of

certain commodities, such as sugar, wheat, oilseeds, oils, lorry tyres, etc. ¢
If s0, why should any monopoly be granted to this Corporation

(6) Is it & fact that this Corporation gets high priorities through the
Supply, Department, and thus controls to a very great gxtent the expongt trade
from India, and makes heavy profit ¢ '

(¢) Will Government state the total value of the orders placed by Govern-

ment with this Corporation since it came into existenoe in India; and also
state whother orders for similar or higher values have been placed with any
other Corporation or firm in India # ‘

(Q) Is it a fact that by virtue of the position which this Corporation
ocoupies, Indian firms are compelled to deal through this Corporation ?

Tue HoNourABLE SikR ALAN LLOYD : (a), (b) and (d). The Honour-
ablo Member is reforred to the Press Noto regarding the activivies of the United
Kingdom Commercial Corporation in India publishud on the 6th August, 1942,
& copy of wlivh is available in the Library of the Legislature.

_(c) Orders of the value of about Rs. 58 lakhs have been placed with the
Unitod Kingdom Commercial Corporation sinco it commenced operations in
India. Orders for similar and or higher value have been placed with other
frms in India.
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DIsORIMINATORY TREATMENT IN THE GRANT OF ALLOWANCHS, BTC., TO
- EvACURES.

4. ThE HoNoURABLE Raja YUVERAJ DUTTA SINGH: (a) Are
Government aware that there are widespread complaints pertaining to
discrimination in the treatment meted out to Indian and European evacuces
from Burma in the matter of allowances, accommodation and employment ?

(b) Will Government state separately the number of Indian evacuees, who
have been given employment by the Government in India, and also the numbers
of Burmese, Anglo-Burmese, and European officials evacuated from Burma
into India ¢ .

(¢) What are the maximum salaries given to the Indian evacuees, as - well
as the maximum salaries given to the Burmese, Anglo-Burmese and Euro-
pean officers evacuated from Burma ?

Tre HoNoURABLE MR. A. V. PAI : (a) Government have seen reports
in the press referring to the difference in the rates of monetary advances which
were being paid on behalf of His Majesty’s Government to European evacuces
and those originally sanctioned by the Government of India as a charge on
Central Revenues for Indian evacuocs. The present scalvs brought into force
since July last a1 however batel on the pre-evacuation incomes of refugees,
are apglicable to all refugees irrespective of race and have done away with all
distinction between Europeans and Indiauns in the matter of allowances. As
regards accommodation, all refugeos are expected to make their own arrange-
ments from out of the advances granted to them, but some European and othor
evacrees who because of their unfamiliarity with the conditions in this country
were unable to do so, have been houted in camps the cost of their maintenance
being” adjusted against the allowances othcerwise admissitle to them under
geieral orders referred to above. In respect of the employment of evacuecs,
Government have already suggested to the appoiuting authorities that an
Indian evacuee should Le given preference over a non-Indian evacuee as far as

possible.
(b) Information is not readily available.

(¢) Socales of pay are stt;aohed to posts ; evacuees appointed to particular
posts draw the salary of tLeso posts irrespective of whether they are Europeans,
Burmans, Anglo-Burmese or Indians.

"ESTABLISAEMENT OF AN AUTOMOBILE INDUSTRY.

5. TeE HonourasLE Rasa YUVERAJ DUTTA SINGH: Will Govern-
ment lay on the table copies of the scheme and proposa ls submitted to them,
in conneotion with the proposed starting of an automobile industry in India,
with the explanatory notes and ocorrespondence that may have pasxcd
between Government and the Company concerned ? .

Tae HoNoUrABLE Sik ALAN LLOYD : A copy of Commerce Dopart-
ment lotter No. 43-T.(8)/41, daiel che 24th January, 1942, to Sir M. Visves-
varaya, which describes the 50, emes placed before Government and tho reasons
why the Government of India hive not been able to assist the cevelopment of
this industry on the lines propcsed in tLese schemes has been placed in the

°
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Library. Practically all the previous corespondence was demi-official and confi-
dentisl, and much detaitd particulus of tl.e main scheme as came into t.e hands
of the Governmont woi @ ulso supj lied in corfidence. It is therefore impossible
to comply with the Honouraltle Member’s request. ’

NEwMAN’S INDIAN BRADSHAW AND RarLway Time TABLES.

6. THE HoNouraBLE Rasa YUVERAJ DUTTA SINGH : Have Govern-
ment prohibited the export of oopies of Newman's Indian Bradshaw and of
Railway Time Tables to countries outside India ? If so, to what countries ¢

GENERAL THE HoXOURABLE S1R ALAN HARTLEY : The answer to the:
first part of the question is in the affirmative. As regards the latter part,
the export of copies of these publications to all countries outside India, except -
the British Empire and the United States of America, Russia and China (luss.
such portions of tetritory as are in enemy ocoupation) and Afghanistan, Persia.
and Iraq, has been prohibited.

ExPorT oF FOODSTUFFS.

7. Tee HoNoURABLE RAJa YUVERAJ DUTTA SINGH: Have Gov-
ernment banned the export of foodstuffs from India to foreign countries in
view of the apprehended shortage of foodstuffs in India due to war oon-
ditions ¥ Will Government. explain their polioy in this respect ?

Tue HoNouraBLE S8ir ALAN LLOYD: The export of foodstuffs from
India is prohibited except to some neighbouring countries, which dupend on
India for thoir requirements. Exports to psrmissible destinations are regulated
by a system of quotas which have beon fixed in relation to the minimum essen-
tial requirements of those countries and to India’s capacity to meet those re-
quirements.

’

MusLiM, SIKE AND NON-MUSLIM POPULATION IN OERTAIN DISTRICTS OF THE
PoNJas.

8. TAE HONOURABLE MR. G. 8. MOTILAL : What is the Muslim, Sikh
and non-Muslim population of each teheil in Lahore, Sialkot, Gujranwala and
Sheikhupura districts of the Lahore Division ascertained in 1941 Census or
otherwise and of each tehsil in Muntgomery and Lyallpur districts ?

Tre HoNoURABLE S1R MAHOMED USMAN : The Honourable Member
is referrod to the Punjab Census Tables, 1941, Volume VI, a copy of which is.
available in the Library.

MusLiM AND NON-MUSLIM POPULATIOXN OF EACH DISTRIOT OF BENGAL AND
) AssaM, ' :

9. TaE HoNOURABLE MR. G. 8. MOTTLAL : What is the Muslim and
non-Muslim population of each district of Bengal and of Assam ascertained in
1941 Consus or otherwise 1

Tns HoNOURABLE Stk MAHOMED USMAN: A statement showing
the Muslim and non-Muslim population of the distriots of Bengal is laid on the™
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table of the House. As regards Assam, the Honourable Member is referred’

to the Assam Census Tables, 1941 (Volume IX), a copy of which is available
in the Library.

Statement showing the Muslim and non-Muaslim population of each district of Bengal.

Division. District. Muslim. Non-Muslim
Burdwan Division . . Burdwan . . . . 836,685 1,654,087
Birbhum . . . . 287,310 761,007
Bankura . . . . 55,564 1,234,076 .
Midnapur . . . . 246,559 2,944,088 -
Hooghly . . . . 207,077 1,170,682
Hownh R . . 206,325 1,193,979
Presidency Division . 24.Purganes . . . 1,148,180 2,388,206 -
cutta . . . . 497,535 1,611,356
Nadia . . . . 1,078,007 681,839
Murshidebad . . . 027,747 712,783 -
Jessore . . . . 1,100,718 727,503 -
Khulna . . . . 959,172 084,046
Rajshahi Division . . . Rajshahi . . . . 1,178,285 308,465 -
Dinajpur . . °. . . 967,246 959,587
Jalpaiguri . . . . 251,460 838,058 -
Darjeeling . . . . 9,126 367,244
Rangpur . . . . 2,055,186 822,661
Bogra . . . . 1,057,902 202,561
Pabna . . . . 1,313,968 391,104
. Malda . .. . 699,945 532,673 -
Dacoa Division . . Dacca . . . . 2,841,261 1,380,887
Mymensingh . . 4,064,548 1,359,210~
Faridpur . . . . 1,871,336 1,017,467
Bakarganj . . e . 2,667,027 981,983
Chittagong Division Tr. . Tippera . . . . 2,975,901 884,238 :
Noakhali . . . . 1,803,937 413,465
Chittagong . 1,605,183 548,113
Clnttagong Hill Trmfl . 7,270 239,783 -

CASUALTIES AND DAMAGE TO PROPERTIES IN THE RECENT DISTURBANCES -
AND COLLECTIVE FINES IMPOSED IN THIS CONNECTION.

. 10. THE HoNouranLy Mr. HOSSAIN IMAM : Will Government lay on.
the table Province by Province a statement showing the following particulars.
of the losses due to the present subversive movement up to 5th September,
1942 :—

(1) Numbers of persons killed or died of gunshot wounds ; numbers of -
policemen and soldiers killed and wounded ; numbers of post
offices and thanas burnt or destroyed ; numbers of railwa
stations burnt or destroyed ; numbers of places where telegra
and railway lines bave bren tampered with ; and numbers of
petsons arrested and convicted and whipped ?

(2) The amount of fines imposed on areas, the classes exempted, and the
period fixed for its collection ?

Tar HoNoURABLE 818 MAHOMED USMAN : The detailnd information
required by the Honourable Member cannot be supplied, but I give below such.
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‘information as is in the possession of the Government of India. It must be
roalized thet it is not complete although it is based on the most recent reports
.available :(—

(1) Some 660 persons are believed 8o far to have been killed as a result
of firing by the police and the military ; 31 policemen have been
killed, and a very large number injured, while 11 soldiers have
been killed and 7 wounded ; 53 post offices were completely burnt
down and some 200 more seriously damaged, while some 70 police
stations and posts were attacked of which about 45 were destroy-
ed ; detailed information regarding the number of railway stations
destroyed is not available, but some 250 stations appear to have
been damaged to a greater or lesser degree ; detailed information

‘is not available regarding the number of telegraph and railway
lines tampered with, but in each case the number is very large ;
information has not yet been received regarding the number of
people arrested, convicted or whipped in connection with the
movement.

(2) T have no information other than that derived from communiques
issued to the Pross regarding the amount of fines imposed, nor
the periods fixed for their collection. As regards the classes
exempted, it would appear that the general practice in Provinces
has been to treat each case on its merits and to exempt those
persons who took no part in the events in respeot -of which the
fine was levied.

TeE HoNoURABLE MR. HOSSAIN IMAM : Has the Government imposed
.any oollective fines in the Centrally Administered Areas ?

Tae HoNoURABLE SIR MAHOMED USMAN : The Central Government
has not done so. ’

Tre HoNOUBABLE MB. HOSSAIN IMAM : Then, Sir, will the Government
.lay on the table a statement showing the loss of the railways at a later period
when all the information is available ¥

Tux HoNoUurRaBLE StB MAHOMED USMAN: The suggestion will
be considered, Bir. . :

ARRANGBMENTS FOR THE SETTLEMENT OF KAzAKs.

11, Tes HonourasLe Mz. HOSSAIN IMAM : Will Government lay on
the table a full statement of the arrangements they have made for the settle-
ment of the Kazaks 1

TrE HoXourABLE SIR MAHOMED USMAN : (1) Location.—The Kazaks
to a total number of about 2,700 together with 2,000 animals are temporarily
settled in a tented camp at Tarnawa which is about five miles north-east of
Taxila in the Hazara district of the North West Frontier Province.

(2) Camp Administration.—The following camp staff has been appointed
10 look after them :—
1 Camp Commandant.
1 Clerk.
1 Head Constable.
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5 Constables.
1 Sub-Assistant Surgeon.
1 Veterinary Aesistant Surgeon.

4 Forest Guards to direct grazing.

(8) Rations.—The Kazaks are supplied with rations at & cost of four aunas
«daily for each person. For their animals a daily ration of two seers of maize
or barley is provided for camels and ponies m addxtlon to htw l'or the pomes and
"froe grazing in Government forests. | ‘

(4) Employment, etc.—Gover nment bancmoned & sum of Rs. 2,000 for the
purchase of tools, materials, etc., to provule work in the Camp for about 140
families who are propm'ed to work as blacksnuths oarpenteru shoemukers and
weavers.

-(3) Cost of camp.—The total cost of the oamp is estmmted nt about
Rs. 1,30,000 a quarter. A

(6) Future settlement.—A certain number of Kazaks havo alroa.dy beon

" gottled as tenants of eertain Khans in the North West Ii‘rontlet Province. The

possibility of permanently settling the rest in certain States in Indis and in the

Punjab and the North West Frontier Province is under examination. To

facilitate their settlement, tho Government of India have agreed to Asslst thosa
who would settle down pemmnently by— S

(a) & takavi loan of Rs. 300.per family, .

(b) monthly maintenance loans of Rs: 15 per adult and Rs 7-8-0 'per
child for & maximum period of:onc year, and -+ . .. .,
(¢) an undertaking to advance funds for the purchase of new oattlo to
. replace animals which in the event of the Kazaks being. moved
to an appreomble distance could not be taken. with thom.

'.q

Rns'ronuxox OF Runw.ur STaTIONS AND PosTt Ormons nns'rnomp m m
RECENT DISTURBANOES.

12, Tun Honomnm Mr. HOSSAIN IMAM: Wil Government
state the policy they propose to pursue regarding tht post oﬂioea and railway

-..stations destroyed ¢ Do they contemplate penalizing the . ooulitles f)y with-
-drawing the offices ¢

Trr HoNoumAsLE SR MAHOMED USMAN : Govni:mhént dntond " to
restore the destroyed railway stations and post; offices a4 soon as praeticable,

THE HONOURABLE MR. HONSAIN IMAM Init a fact that in certain

rural areas post offices have been abolished and removed froni the ‘ogntres in
which they have been burnt ?

Tae HONOURABLE Stk MAHOMED USMAN : I would like to have notice
-of that question, Sir. ' ‘ -

TeE HoNouraBLE MR. HOSSAIN IMAM; TIs it a fact that no railway
mails are iow going to the wayside stations throughout Bllmr !

Tre HovourasLe Siz MAHOMED USMAN ¢ Agsin; I would like to

have notice of that question, Sir. .
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PAYMENT oF INTEREST ON Maraya axp Hoxe KoNG GOVERNMENT AND:
MvumorpAL DoLLAR LoaNs.

13. Tur HoxouraBLE MB. M. N. DALAL : (a) Have the British Govern-
ment decided to allow ex gratia payment of interest on the Malayan Govern--
ment and Hong Kong Government obligations issued in their local currencies ?

(%) Will payment be made—
(1) to individuals in British or Allied territories .t and
(2) to organizations and corporations which have no establishment
in enemy territory % .
(¢) Will amounts be now set apart to be paid after the war—
(1) to British subjects now in enemy territories ¢ and .

(2) to organizations and corporations which have establishments in
enemy territories ?

(d) Have the British Government decided to allow ex grafia payment of
interest on the Burma Government obligations to individuals and corporae-
tionis mentioned in (b) above ! If not, why !

(¢) Have the British Government decided to allow ex gralia payment of
interest on such oblifgtions of any other British Colonies or Protectorates now
under enemy control ?

Tax HoxouraBLE MR. C. E. JONES : (a) and (b). The answer is in the-
affirmative and I would invite the attention of the Honourable Member in this.
comneotion to the Finance Department Press Communique, dated the 28th
August, 1842, a oopy of whioh is placed on the table of the House.

(c) and (¢). Government have no information.

(@) No ocoasion has arisen for such a decision on the part of the British.
Government since the Government of Burina still continue to function. ,The-
Burma Government have never floated a permanent loan but they have, how-
aoriﬂmule arrangements for the redemption in India of their Post Office Cash.

rtificates.

Press Communigque, dated the 29th August, 1942.

The following statement issued by the Beoretary of State for the Colonies, London,
regarding Malaya and Hongkong Government and Municipal dollar loans is published for-
general information.

As announoed recently in the House of Commons by the Under Secre of State for
the Colonies, it has been decided that, although there is no legal obligation for interest to-
be peid on such loans otherwise than in local currency in Hongkong or Malaya, payment
in t of interest will be made in sterling ex gratia in order to avoid hardship to indi.
vidual stook holders not resident in enemy or enemy-ocoupied territory and to such orga-
nizations and vorporations as have no establishments in enemy or enemy-occupied terti-
tory. Buch payments will be subject to adjustment in any particular case, if that is found'
o be necessary. The h t of Straits Settl ts savings oortificates in similar
oiroumstances has also been approved.

2. Applioations for the payment of interest in India on the above loans should be
.ddn-mj to the Reserve Bank of India, Bombay, Caloutta or Madras. They will be
forwarded to the Crown Agent for the Colonies, and if approved, payment will be made
to the holders of such loans through the Resorve Bank. 3

3. In the oase of savings certificates, arrangements already exist for their immediate
enoashment on the uction of those oertificates at the offices of the Reserve Bank of
India in Bombay, outta or Madras. In cases of doubt, however, applications will

® be referred to the Crown Agent for the Colonies.
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INSTRUOTIONS TO ALL-INDIA CONGRESS COMMITTEE MEMBERS IN BOMBAY
ADVOCATING SABOTAGE,

14. THE HoNoURABLE MR. M. N. DALAL : (a) Are Governmont aware
of a pross report from Nagpur, dated 15th August, 1942, stating that instructions
were issued to All-India Congress Committee members in Bombay in the
form of cyclostyled copies directing the putting into effect of measures of
sabotage designed to paralyze Government ?

(b) By whom were such instructions issued ?

(¢) Will Government lay a copy of the instructions on the table of the
House !

Ter HoNourasrE St MAHOMED USMAN : (a), (b) and (¢). I have
seen the press report referred to by the Honourable Membér. Many cyolo-
styled and printed instructions have been issued in the name or under the
authority of Congress and I am not sure to which particular ones the Govern-
ment of the Central Provinces was referring in the communiqué reproduced
in the press report in question. I regret that I cannot therefore lay a copy of
them on the table, but I have little doubt that the Honourable Member would
be able to obtain the information he requires from the Provincial Government,

TrE HoNoURABLE ME. HOSSAIN IMAM: Have not Provincial Govern-
nmets sent copies of such instructions to the Central Government ? *

Tae HoxourasLE Sie MAHOMED USMAN : I would like to have notice
of that question, Sir. ,
TRAINING OF INDIAN OFFICERS FOR THE ARMY.

.16. Tae HonourABLE MB. M. N. DALAL : (1) Are Govaornment aware
of a press note, dated July 21, 1942, stating that a new scheme for the train-
ing of Indian officers for the army is to be launched tightening up the
standard of recruitment %

(2) What is the proportion of the British and Indian Army officers in the
officera’ cadre of the whole Indian Army ?

*  (3) Have all the British officers been selected from the ranks, having had
two years' training as soldiera 1

(4) Has any special conrideration been given to the case of British officers.

serving in the Indian Army by way of granting permanent commissions in the
Regular Army ¢

GeNERAL THE HoNoUrABLE B ALAN HARTLEY: (1) No, but
there was a Press Conference at which they were informed of the new scheme..

(2) One Indian to 4§ British, approximately on 1st July, 1942.

(3) Those from home have all been in the ranks for varying periods.

Those recruited under the N. 8. A. go direct to O. T. Ss. but are regularly en- .
listed and remain in the ranks until commissioned.

(4) No.

Tax HoNoUurABLE PaNDIT HIRDAY NATH KUNZRU : Have the men
who are coming from England and who are being trained as officers in the
-Officers’ Training School passed through the ranks ?
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GuNERAL THE HoNOURABLE SIE ALAN HARTLEY : I have already
.8aid that those have already been in the ranks for varying periods.

THE HoNoURABLE ME. M. N, DALAL : May I, Sir, draw the attention
of the Honourable Member to a Press Note from London, dated August 18,
1942, saying that British officers in the Indian Army are to be allowed to put
down their names for permanent commissions in the British Army ?

THE HoNoURABLE THE PRESIDENT : What is the question ?

Tae HoNoURABLE M. M. N. DALAL: Is Government aware of.this
Press Note from London, dated August 18, 1942, saying that British officers
- in the Indian Army are to be allowed to put down their names for permanent
‘commissions in the British Army ?

GENERAL THE HONOURABLE Sik ALAN HARTLEY: I would like
notice of that question, Sir. .

- MEASURES TAKEN AGAINST THE HURS.

16. Tae HoNoumasLe Ms. HOSSAIN IMAM: Will Government
give full details of measures taken against the Hurs in Sind, giving
the numbers of killed, weunded, hanged, transported and otherwise punished ?

GBNERAL THE HONOURABLE SIR ALAN HARTLEY : Muartial law was
proclaimed in parts of Sind on the 1st June to deal with the Hurs. A
Martial Law Administrator has beent appointed, and he has issued Martial
Law Regulations. Additional troops have been sent to the martial law area.
The first' consideration has been to ensure the safe running of trains ; there-
after, troops in conjunction with police forces have hoen employed in pene-
trating the areas in which the Hurs have had their main “hideouts” for many
years, and in a series of oporations for rounding up of gangs of Hurs in the
castern portion of the Province and in the areas bordering on the Rajputana
desert. Those operations are continuing, and it has been necessary from time
to time slightly to extend the martial law area to prevent Hur gangs from
esoaping to the west of the Indus and carrying on their nefarious activities
from there. The appoximate figures are killed 45 ; wounded 30 ; hanged 50
und transported nil. In addition 3,000 Hurs have heen captured, but infor-
mation is not available as to how many of them have actually been sentenced.

Tne HoNouraBLk Me. HOSSAIN TMAM: Are they being
nnder‘the_ martial law or under the civil law ? e ey heing punished

-

, ‘GENERAL THE HONOURABLE Stk ALAN HARTLEY : Under martial
1aw.

_ Tre HoNourasLE Me. HOSSAIN IMAM: When do Go
to get full details of convictions ? en do Government hope

GENERAL TRE HoNoumaBLE Sre ALAN HARTLEY :
with at once under martial law. LBV They are deale

MRASURES TAKEN AGAINST THB Huié.

17. Tae HoNourasLe Me. HOSSAIN IMAM: Will Go t
state the numbers of troops and aeroplanes engaged in the Hur m?:ﬁ?xe



cost incurred ? Is it a fact that Hurs were baﬁb'ed, if s0, when and what
type and numbers of bombs were used ? '

GENRRAL THE HONOURABLE SiR ALAN HARTLEY : I regret I am
unable to give the information asked for in the first part of the question as it
will be of value to the enemy.

As regards the second part, no H. E. (high explosive) bombs were dropped,
but in certain desert areas incendiary bombs were used to destroy huts and
encampments belonging to the Hurs. ‘

THE HoNoURABLE MR. HOSSAIN IMAM : Was 1 correct, Sir, in catching
the Honourable Member as saying that the information will be of value to the
enemy ?

GENERAL THE HONOURABLE Sir ALAN HARTLEY : Yes, Sir.

Tug HoNoURABLE Mr. HOSSAIN IMAM : Is it the Hurs who are re-
garded as the enemy or the Germans ? ’

Ter HONOURABLE THE PRESIDENT : That you can decide for yourself.

THE HoNouraBLE Mr. HOSSAIN IMAM: I.asked for information
abowt internal affairs.

Tar HoNouraBLE THE PRESIDENT : What the Honourable Member
says is that the information will be of value to the enemy and therefore it is -
not proper to give it.

Tae HoNourasLk Mr. HOSSAIN IMAM : 1 should like to know who.
are the enemies whom this information will help ?

Tae HoNoURABLE MR. P. N. SAPRU : Do I understand the Honourable-
{)&ember to say that the civilian population was also hombed by incendiary
ombs ? '

- GENERAL THE HoNouraBLE SiR ALAN HARTLEY : No. Sir. The
urs.

Ture HoNouraBLE ME. P. N. SAPRU: They represent the civilian
element in the population.

TrE HoNouraBLE Mr. HOSSAIN IMAM : Ix it a fact that paratroops.
also were used against these Hurs ?

GENERAL THE HONOURABLE S1R ALAN HARTLEY : They were, Sir.

RESTRICTIONS IMPOSED ON ALLAMA MAsumqu

18. Tur HoNouraiLE M. HOSSAIN IMAM : Will Government state
under whose and what order Allama Mashriqui is detained ? How long do
Government propose to keep him under restraint ?

TeE HoNouraBLE SiIkR MAHOMED USMAN : Allama Mashriqui is not
detained. His residence is, however, restricted to the Province of Madras
under the orders of the Central Government. These. restrictions on his move-
ments will be retained so long as the public interest so demands.

. QUERTIONS AND ANSWERS 21 ..
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Tz HoNourasLE Mr. HOSSAIN IMAM: Will Government explain
the reason why these restrictions have been put on Allama Mashriqui ?

Tur HoNouraBLE SR MAHOMED USMAN: I should just like to
88y this, that the whole question of the policy towards the Khaksar organiza-
tion and their leader is now under the wmi@aation of Government.

Tre HoNouraBLe Mr. HOSSAIN IMAM: Can we hope, Sir, for an
early statement on the reconsidered position ?

Tre HoXoUuraBLE SiE MAHOMED USMAN : I have said that the
question is under consideration. I cannot say either more or less.

NoMBER oF CANDIDATES OF DIFFERENT COMMUNITIES WHO APPLIED FOR
ADMISSION TOo THE 1.C.S. EXAMINATION.

19. Tee HonouraBLE Mr. HOSSAIN IMAM: (1) Wil Government
give the following facts about the I.C.8. examination (z) the permanent
quota of Hindus and Muslims to be admitted from each province; (b) the
numbers of Hindus and Muslims from each province who applied this year ; and

{¢) the numbers of Hindus and Muslims from each Province permitted to sit
for the examination ?

(2) Will Government give the figures sei)ara.tely for Hindus and
Muslims of Bihar of M.A., B.A. (Hons.) and Ordinary B.A. (i) permitted and
{(ii) not permitted to sit for the examination ?

(3) Will Government give similar figures for the United Provinces ?

(4) Will Government state the reason for the rejection of Bihar
Muslims ?

THE HoNoURaBLE S;R MAHOMED USMAN: (1) (a) The quotas are
fixed not on a communal but on a provincial basis, and are given in a state-
ment laid on the table.

(1) ®), (©), (), (3) and (4). The information asked for is not readily
available and its collection would involve an amount of time and labour that
would not be justified m war time. - '

Tae HoNourasLe Mr. HOSSAIN IMAM: May I ask how
munal proportion is fixed when it is not fixed in Provinoes

Tae HoxouRABLE SIR MAHOMED USMAN : I would like to have notice
«of that question, Sir.

the com.

Tas HoNousasLt Me. HOSSAIN IMAM :  Will the Honourable Member
accept short notice of the question as the session is to be & very short one 1

Tre HoNoURABLE Str MAHOMED USMAN : I am sorry I cannot.
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Quota for admission to the Indian Osvil Service examination.
Selection area. !

’

~ Assam .

Bensal

Onssa.

Central P;ovmces

Madras
Punjab
N.W.F.P.
Bomb&y
8ind

United Provmceu . .

No. of
ocandidates,
6

. 4«
S 23
5

.. 50
L. 8
>

8
53

Total . 276

«ORDINANCES ISSUED SINCE SEPTEMBER, 1939, DURING THE SESSION OF THE

LEGISLATURE.

20. T HowoumaBre Mr. HOSSAIN IMAM: Will Government lay
-on the table a statement giving the dates, subjects and reasons for promul-
-gating Ordinances since September, 1939 dunng the time that Legislatures.

‘were in session ?

TeE HONOURABLE MR. SHAVAX A. LAL: S8ir, I lay a statement on

-the table.

\
. Statement regarding Ordinances issued since Soptember, 1939, during the asessiorts of the

Date.

Legislature.

Subjeot.

-1at Sept. 1930 An Ordinance to restriot the trans.

fer or acquisition of any interest
in airoraft and seagoing vessels,
registered in British India.
(Ord. IV of 1939).

-3rd Sept. 1939 An Ordinanoce to provide for special

measures to ensure the publio
safety and interest the
defence of British India and for
the trial of certain offences.
(Ord. V of 1939).

-5th Sept. 1989 An Ordinance to provide for t.he

tion of enemy shi
ports in British India. (Ord. VI
1939).

~6th Sept. 1989 An Ordinance to provide for the

discipline of members of the
Indian Air Foroe Voluntear
Reserve raised in British India
on behalf of His Majesty. (Ord.
VII of 1939).

3th Bept. 1939 An Ordinance to amend the Defence

of India Ordinance, 1939, for
certain purpoees. (Ord. VIIL
of 1939).

Reasons,

They were issued in the days

immediately preceding and fol-
lowing the outbreak of war
which coincided with the com-
menocement of a sesvion of the

ture on the 30th August,
19 These Ordinances were
requnod immediately to meet
the situation created by the
war and the provisions oon.
tained therein oould not have
been left to await the normal
legislative proccases.
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Statement regarding Ordinances issued since September, 1939, during the qcoaiom of the
Legislature—contd.

Date. Subject. Reasons,

30th Mar. 1940 An Ordinance temporarily to Ordinance I of 1940 was necessi--
amend the Indipn Post Office tated by the fact that the

Act, 1898. (Ord. I of 1940). Findnce Bill of that year did’

' not become law until.after the

Ist April and provision was

required to cover postal rates-

- for the few intervening days..

7th Mar. 1942 An Ordinance to constitute a Civil The Civil Pioneer Force Ordinance, .
Pioneer Force for wmervice in 1942, was issued because it was
British India and to provide for felt, that the exigoncies of the
the organisation, - control and situation met thereby precluded
discipline thereof. (Ord. X of the delay inyolved in the norgali
1942). legislative processes.

STATEMENTS, ETC., LAID ON THE TABLE.

Tan Ho¥ourasLe S12 MAHOMED USMAN (Poets and Air Membery)
8ir, I lay on the table copies of—

(1) Notifioation No,A-1.3604/41, dated the 2l1at
: March, 1842, : : amending the Coorg Motor Vehi--
(2) Notification No. A-3-4024/4). dated the 11th cles Rules,

March, 1942,
(3) Notification No. F. 12 (3)/42-General, dated

the 11th March, 1942,
(4) Notification No. F. 12 (31)/42-General, dated

the 2nd April, 1942, . amonding the Delhi Motor-
(6) Notification No. F. 12 (40)/42-General, dated Vehicles Rules.
the 21st May, 1942,

(6) Notification” No. F. 12 (36)/42-General, dated
the 8th June, 1042,
(7) Notification No. F. 14---6-I11, dated the 25th .
May. 1042, smending the Ajmer-Merwara
(8) 'No\]«iﬂlcutiun Nu. F. 14—6.111, dated the 13th Motor Vehieles Rules.
July, 1942, ‘ ] ~

<

-

THE OHIEF'COMMIBSIONEB OF COORG.
NOTIFIOATION.

No. A-1-8594/41, dated Mercara, the 21st March, 1942,
In oxercise of the powers conforred by section 70 of the Motor Vehicles Act, 1938
(IV of 1989), and Notification of the Government of India, Department of Communications,
No. R. 60, dated the 28th June, 1939, the Chief Commissioner is pleased to make thé
following amendment in the Coorg Motor Vehiclos Rules, 1940, irsued with his natification .
No. R.F. 43/121.89, dated the 26th March, 1940. '

Amendment.

At the end of Chapter V after rule 148 of the ssid rules, the following headling and rules
shall be inrerted. namely :---

Speosal rules applicable to motor vehickes: using producir gas as a motor vehicle fuel.

148-A. In these rules, unless otherwise axpressly stated, ** producer ”” means the whole-

of the generator, pipes, coolers, filters and aocessories neceseary for the generation of gas-
and its supply to the engine. . )
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148-B. On or after the 15th Octobar 1941 no producer shall be fitted to a motor vehicle
unless the producer— i : .

(a) has been made by a manufacturer approved in this bebalf by the Madras or
Mygore Government and further approved by the Coorg Provincial Trans-
port Authority as to its fitting on the vehicle and other details ;

(b) is of a type or model approved by, and in acoordance with specifications approved

: by, that authority for use on the type of vehicle concerned ;

(c) has affixed to the generator in such & manner as to be clearly visible, & metal
plate having logibly displayed upon it the name of the manufacturer and the
manufacturer’s serial number : :

Provided that in the case of stage carriages or goods vehicles plying inger-provincially
between Coorg and Mysore or Coorg and Madras, when it is proved to the gatisfaction of
the Coorg Provingial Transport Authority that the producer gas fitted to such vehicles has -
been uﬂatoved in all respects by competent authorities of those provinces, no further
approval by the Coprg Provincial Transport Authority shall be necessary.

148.C. (1) Any person seeking the approval of the Provincial Transport Authority
under rule 148-B shall make application in writing to the said authority accompanied by
duplicate copies of the specificatidns, of clear drawings or prints of the producor and of the
instructions for working it, and shall state the type or model of motor vohicle and the
gize and horse-power of the engine for which the producer is intended.

(2) If so required by the said authority, a person who has made an application under -
sub-rule (1) shall furnish at. his own expense a vehicle fitted with the producer for such test
on the road (including a road journey of not less than 50 miles continuous) as the authority
may specify. : .

148-D. (1) Before a.ocord.i:g approval to any type or design of producer the Provincial
Transport Authority shall satisfy itself that the design and construction proposed are in
aooordpnoace with the provision of these rules and in particular that—

" (@) the design i reasonably simple and suitable to the type of vehicle for which it
. is intended and is such that it can be fitted to the vehicle in such a way that
the driver’s vigion and control of the vehicle are not impeded, the conveni-
. ence and safoty of passengors is not endangerod, the weight of the producer
can be reasonably distributed over the chassis, and the filters, coolers, pipes
and other parts requiring frequent cleaning and attention can be fitted in .
readily accessible places ;

(b) the effective capacity of the generator, hopper and filtors is sufficient to provide
fuel to propel the vehicle for a distance of not less than 50 miles without re-
charging the hopper or cleaning the filters ;

(¢c) the producer is capablo of providing gas to propel the vehicle by the gas alono
along & level road with its full lawful load at a sustained rate of speed of not
less than—

(¢) in the case of a goods vehicle not being a heavy transport vehicle, 20 m.p.h.,
(#%) in tho case of a goods vehicle being a heavy tsansport vehicle, 18 m.p.h.,
(¢48) in any other case, 26 m.p.h.

(d) the materials and methods of construction specified by the applicant are, save
as otherwise declared by the applicant, calculated to withstand fair wear and
tear for a iod of not less t. two years under the normal conditions of
working of the type of vehicle for which the producer is intended. :

(2) The instructions for the working of the producer shall be subject to the approval .
of the Provincial Transport Authority which shall cause to be endorsed thereon a statoment -
of the materials and parts declared by the applicant not to be caleulated to withstand two
years' fair wear and toar.

148-E. Every producer shall be derigned, manufactured, fitted and maintained withall o
reasonable carc necessary to preveont danger from five, gas poisoning, and burns, and in
particular— ’

(a) all pipes. joints, valves and all covers to the llo'?pcru, generators, cooling chem.-
, filters and wther accessorics shall be free from gas or air leaks ; and
(b) if an cscape funnel is fitted to tho gencrator for use during the blowing of air
through the generator, the mouth of the funnel shall be placed above the

level of the roof of the vehicle.
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148-F. (1) No part of any producer shall be placed so as to ro'duce the field qf vigion of
the driver by gnemz of the mirror prescribed in rule 96 or otherwise, or so as toimpede the
driver in his control of the vehicle.

(2) In a public _sorviéo vehicle— i

(@) no part of the producer shall o placed within tho passengers’ compartment 4
and .

(b) the generator shall be centrally placed in rear of the passengers’ compartment,
either completely outside it or recessed into the rear panel, and shall be
insulated and have tho clearance prescribed in rule 148-G:

Provided that notwithstanding the pl:nvisions of rule 88 (a) the generator g.nd & reserve of
fuel not exceeding one hundred and fifty pounds in woight may be carried on a trailer
.attachod to a publio service vehicle. '

(3) No public service vehicle fitted with a prod&eet shall have any opening or door
in the rear end of the vehiole. .

(4) In a transport vehicle other than a public service vehiole the generator shall not
ibe placed forward of the rear of the driver's cab and shall be insulated «and have the
.clearance prescribed in rule 148-G.

' .

.148:G. (1) On any motor vehicle, if any part of the generator is so placed as to be
within a distance of six inches in a horizontal plane from any part of the vehicle, the
vohicle shall b insulated from the genorator by a shest of asbestos one-eighth of an inch
thick, or by such other insulating material as the Provincial Transport Authority may by
-goneral or apocial order in writing specify in this behalf, not less in height than the height
of the genorator (including the hopper) and of such a width as—

(@) whoro the ganarator ia recsssed, to completely line the recess ; and’

(b) whero the gorierator is not recessed, to project for a distance of not less than
six inchos on either side of the generator.

(2) No part of a generator shall have a clearance batwaen it and the insulating material )
preacribed in sub-rule (1) of less than two inches.

148.H. (1) In tho ca3s of & gr0ds vehicle ths gansrator may ba placed centrally at tho
wear of tha vohiole as proszribad for a public sarvies vahicle or, bahind the driver’s cab.

(2) Whan tha ganarator is placad bshind tha driver's cab it shall ba. adequately
-enclosad in & exparate compartm>at, and no goods shall ba carried in that compartmoant.

148.1. No gnorator and no pips connacting ths gansrator to the gas filters shail be so
placed that any part of ths ganarator or pipa is within a distance of less than— )

(a) two fest from any part of the petro} tank ; or

(b) four feet from the filling point or orifice of the petrol tank :

Provided that if th) flling patat or orifios is soreansd off from tho generator by an ade-
quate partition, olause (b) shall not apply in relation to the generator. .

148.J. On any transport vshicle the filters and gas coolers shall be ' laced a8 to
roadily accessible for cleaning at any time. & | Pe so p a4 to be

148-K. Evary part of tha produser shall by firmly ani s3surely fixad in plass, and all
pipes, Jslvec. Jjoiatasad hoppsrlids or covers shall at all tim >3 by myintainad in a gas-tight
on. :

2

148-L. No driver or other person in charge of & motor vehiole to which & produocer is

{a) at any tims when thare ia fire in the gensrator, oauss or allow the vehicle to stop
or ramiin stationary at a distanos of less thaa tea yards from any othar mator

vehiole or of 1333 than 20 yarda from an trol pamp or
Io suppliod in bina y patrol pump or place whera pstrol

() at any tim> whon thore is fire in ths gaaarator, prur patrol or 0auss or alow
petrol to ba poured into ths patrol tank;

(o) oarry, or oauss or allow to be ocarried, in the vehicle (save in the regular patrol
tank tharaof) any patrol or other inflammable or explosive -ulmumep; :

(d) clean or raks out ths gansrator at any appoiatsd bus stand or stoppiang place or

within & distandd of lass thaa 2) yards from aay othar mator vehiols, o
or allow ths sams to be dons by any pamn’; o, oe oause
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(¢) where a park, busatand, or halting place or a part of a park, bus stand or halting
- place is set apart for vehicles fitted with producers, allow the vehicle to stop
or remain stationary in any othsr park, bus stand or halting placs or other

part thereof, as the case may bo ;

(f) place the vehiole, or causs or allow it to be placsd, in any garage or shed uniess
the garage or shad is providad with a parmanent opening or openiugs for
sufficient_ventilation other than doors and windows that may bo closed.

148-M. (1) The projection of any part of a producer beyond the rear of the vehicle shall
‘be deemed not to be & part of the vehicle for the purposes of rules 108 and 110 of the Coorg
Motor Vehicle Rules, 1940, - :

(2) No producer shall be fitted to any motor vohicle in such a way that the vehiole

" thereby contravenes the provisions of rule 107 or rule 109 of the Coorg Motor Vehiole
Raules, 1940. -

Nore.—Every driver or other person in charge of & motor vehiole to which a producer
is fitted is informed that the fitting of a producer gas plant is in offect an alteration~for
purposes of section 32 of the Act, and is advised in his own interest to have the vehicle

inapected and the fact noted on the certificate of fitness before putting it into use.

* J. W.-PRITCHARD,
Ohief Oomimiasioner,

THE CHIEF COMMISSIONER OF COORG.

N NOTIFICATION .

No. A.3-4024/41, dated Mercara, the 11th March, 1942,

1n exercise of tho powars conforred by saction 48 (2) of ths M>tor Vehicles Ast, 1939,
read with section 68 (z) and (z1) and the notification of tha Governmmt of India, Dspsrg-
ment of Communiocations, No. R. 60, dated tho 28th June, 1939, the Chief Commiasioner is
pleased to make the following amandment to the Coorg Motor Vehioles Rules, 1940, issued
with his notification No. R.F. 43/121-39, dated the 26th March, 1940.

Amendment,
After Rule 56 (b), add the following :—

*‘ 56(¢). The Provincial Transport Authority may stipulate, if necessary, speocific
conditions for the carriage of mails in any stage carriage on any route.'

2."In Part A of Form P.5t.S.

. .
Add the following, as item 15 :— - .
* 15. The permit-holder shall, if required carry fnails, at such rates, as may be fixed
by the Provincial Transport Authority, in consultation with the Postal Authoritiea ocon-
cerned.” :
J. W. PRITCHARD,
* Ohdef Cominissioner.

«

OFFICE OF THE CHIEF COMMISSIONER, DELHI.

NOTIFICATION. .
Delhs, the 11th March, 1942,

No. F. 12 (3)]42-General.—In exercise of the powers conferred by clauss (d) of sub.
section (2) of section 70, of the Motor Vehicles Act, 1939, read with the notification of the
QGovernment of India in the Dapartment of Communications No. R.-60, dated the 38th
June, 1989, the Chief Commissioner is pleased to make the following am>ndmoant in the’
Delhi Motor Vehicles Rules, 1940, the sam> hiving bon praviously published with his
awotification No. F. 12 (3)/41-General, dated the 5th January, 1942,
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Amendment.

: . "o
In sub-rule (1) of rule 5- 59 for tho figurea and words *‘225 pounds in weight unladen
the figures and words * 1,100 pounds in weight laden " shall be substituted.

A, V. ASKWITH,
Chief Commssstoner, Delhis .

OFFICE OF THE CHIEF COMMISSIONER, DELHI,
NOTIFICATION.
Delli, the 2nd April, 1942.

No. F. 12 (41)/42{General.—1n exercisce of the powers conferred by clause (za) in sube-
veotion (2) of section éﬂ and clause () in section 48 of the Motor Vehicles Act, 19{39, read
with the Notification of the Government of India in the Department of Cominunications
No. R.-60, dated the 28th June, 1939, the Chief Commissioner is pleased to {n&ke the

. following amendment in the Delhi Motor Vehicles Rules, 1941, the same having been
previoouuly published with his Notification No. F. 12 (3)/42-General, dated the 6th Feb'n;‘
ary, 1942, .

Amendment.
After rule 4° 18 the following shall be added, namely : —
“* 4:18-A. The Provincial Transport Authority may attach to any stage carriage
permit a condition that the holder shall, if required
Carrlage of mafls In stage

T curry maily at such rutes as may be fixed by the Pro-
CATTlngen. vincial Tranaport Authority in consultation with the

A. V. ASKWITH,
Chicef Comanssasoner, Delhi.

postal authoritios.”

OFFICE OF THE CI-iIEF COMMISSIONER, DELHI.
No'rmcnmu:

Delhs, the 21at May, 1842. .

No. F. 12 (40)/42-General.—In exerciso of the powers conforred by section 70 of the
Motor Vehioles Act, 1089, read with the notification of the Government of India in the
Department of Communications No. R-60, dated the 28th June, 1889, the Chief Commia-
sioner is pleased to make the following rules the same having been previously published with
his notification No. F. 12 (40)/42-Goneral, dated the 4th May 1942.

2. The Chief Commiseioner takes this opportunity of drawing attention to the provi.
sions of section 32 of the Motor Vehicles Act, 1938, under which the owner of any motor-

vehicle who affixes a charcoal gas plant to it is required to report the fact to the Registering .
Authority within whose jurisdiction he resides.

RuLEs .
- 1. These rules may be cited as the Delhi Motor -
Vehicles (Use of Charcoal Gas)y Rules, 1842,
Deduith 2. In theso rules, unleas there is something re-
o pugnant in the subject or context,—

(@) ** Board "’ mwans the Board constituted by the Chief Commissioner under rule
3 of these rules ;

Title. -

(b) ** charcoal gus plant '’ means an apparatus for generating gas by the combustion
of charcoal with & view to the use of the gas for the propulsion of & motor
vehicle, and includes the whole of the generator, pipes, coolers, filters and

ories y for that purpose and for the supply of the gas to the
¢ engine of the motor vehicle. .

3. (1) For the purpose of Apﬂ-‘oving persons to serve as manufacturers of charcoal :
gs_ plants, and to perform the other functions which are to be discharged by the Board
s ¢ wtion of th under theso rules, the Chief Commissioner may appoint
onstitation of the Board. » Board, consisting of the Chairman of the Delhi Pro- -
vincial Transport Authority and not less than two and not more than four other persons,
(2) In the event of a disagreement botween the members of the Board the opinion of
the majority eshall prevail.
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4. (%) Any person desiring to be approved as a manufacturer of charcoal gas plants -
make an application to the Board accompanied by specifications and drawings in
Grant of certificates to ap- duplicate of plant or plants which he proposes to
proved manufactusers. manufacture, an explanation of the type or model of
motor vehicle to which each plant is designed to be fitted
and a copy of the instructions, which he proposex to issue for the guidance of the person
using the plant. - . ‘ N

(2) If so roq\iired by the Board, a person who has madoe an opplieatfon under sub.
rule (I) of this rule shall—.

{a) submit & model of the charcoal gus plant to such tests in such lubéihtory or
workshop and by such person as the Board may specify, and T

(b) provide at his own exponse a vehicle fitted with the charcoal gas plant for such
. tests on the road as the Board may speoify. I

(3) Aftor considering the papers submitted and subjecting the model charcoal gas
plant to such tests as the Board doems suitable, the Board may at its discretion grant or
refuse the application, and if it. decides to grant the application shall issue a cortificate to
the applicant showing that he has been approved as a mahufacturer of charcoal gas plants
of a type or types to be specified in the certificata. .

' (4) Before according approval to any type or design of charooal gas plant tho Board
ghall satisfy itself that the design and construction proposed are in accordance with the
Provision of these rules and in particular that— :

(a) the dosign is reasonably simple and suitable to the type of vehicle for which it
is intended and is such that it can Yo fitted to the vehicle in such & way that
the driver’s vision and control of the vwhicle are not impeded, tlie conven-
ience and safety of pussengers is not endangered, the weight of the charconl

. gas plant can bo reasonably distributed over the cheesis, and the filters,
- coolers, pipes and other parts requiring frequent cleaning and attontion can
be fitted in readily aocessible places ;

" () the effective capaoity of the generator, hopper and filters is sufficient to provide
' fuel to propel the vehicle for a distanoe of not less than @ifty miles without
recharging the hopper or cleaning the filters ; i

{0) the charcoal gas plant is capable of providing gas to propel the vehicle by the
gas alone along a level road with its full lawful load at a sustainod rate of
speed not less than—

(i) in the case of goods vehicle not heing a heavy transport vehicle, twenty
miles an hour ; ’

(44) in the case of goods vehicle being & heavy tmmpdrf vohiclo, fiftean riles =
an hour ;

(#4%) in any other case, twentyfivo miles an hour ; .

(d) the materials and methods of construction specitied by the applicant aro save
as otherwise declared by the applicant, caloulated to withstand fair wear and
tear for a period of not lesa than two years urndor the normal conditions of
working ;

- (e) -the bhnt is so designed as to cause no undue wear to the engine.

(56) It shall be a condition of every certificate issued under sub-rulo (8) of this rulo that
the holder of the certificate shall in rospect of every charcoul gas plant issuod from his
factory supply to the prospective user a set of instructions in terms approved by the Board
for the working of the charcoal gas plant.

(6) Notwithstanding anything in this rule the Board may diroct that any person who
haa been approved as a manufacturer of charcoal gas plants in any othor Province or State
in India shall be deemed to-be an approved manufacturer for the Dolhi Province subjdbt

‘to the conditions in force in the Province or Btate in which the pérson was first approved as
a manufacturer and to such furthor conditions as the Board may think fit to impose.

6. On or after the first day of June 1942 no person shall drive a motor vohicle, and no
‘holder of a permit shall allow the vehicle to which the pormit relates to be driven, with &
men on the use of. charooal iu lant affixed thereto unless the charcoal
Chatooal e ng gas plant has baen mide by & manufacturer approved
manafactarer. : by the Board under rulo 4 of these rules : and has been
apecified by the manufacturer as being of a type suitable for uss on the motor vehiole to,
which it is fitted : k
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Provided that the Board may by goneral or special order give permission for any char--
coal g::v;:hnt which was in use on-a motor vehicle before the firat day of June 1942, to
continue to be used on that vehicle even though it was not manufactured by a person:
approved by tho Board under rule 4 of these rules.

. o person shall drive any motor vehicle, and no holder of a permit ghall’
sllgw(gl:)wrl‘nowr vehiole to which thi permit relates to be driven with a charcoal gas plaat
Conditions under which affixed thereto unless the requirements set forth in the-
oharooal gas plants may Schedule to these rules are fulﬁllogl in respect of the-

be Used, . gaid plant and the vehicle to which it is fitted.

> () The driver or other person in charge of a motor vehicle to which a oharcoal gas-
plant is fitted shall not—

(a) at any time when there is fire in the generator, cause or allow the vehiole to stop-
or remain stationary at a distance of less than ten yards from any other
motor vehicle or less than twenty yards from any petrol pump or place where-
petrol is supplied in tins ;

1b) at any time when thore is fire in the generator, pour petrol or cause or allow-
petrol to bo poured into the petrol tank ;

(0) carry or cause or allow to be carried in the vehicle (save in the regular petroli
tank thereof) any petrol or other inflammable or explosive substance ;

(d) olean or rake out the generator at any appointed bus stand or stopping place-
or within a distanoe of less than twenty yards from any other motor vehicle
or causo or allow the same to be done by any person ;

(¢) where a park, bus stand, or halting place or a part of a park, bus stand or halting:
Pplace is set apart far vohicles fitted with oharcoal gas plants, allow the vehicle
to stop or remain stationary in any other park, bus stand or halting place or
other part thereof, as the case may be ; -

(f) place the vehiole or cause or allow it to be placed in any garage or shed unless.
the garage or shed is provided with a permanent opening or openings for:
sufficient ventilation other than doors and windows that may be closed.

- 1. Nothing in these rules shall prohibit the use in the Delhi Province of & charcoal ges.
plant on a motor vehiclo which is registered in the Punjab or the United Provinces or any
Reciproolty  with  other other Province or State to which the Chief Commissioner
Provinoss or Btates. mey extend the applicability of this rule, provided that

the requirements of the rules in force in the Provinoce-

or Btate where the motor vehiule i registered in respect of the use of charcoal gas plants are

. SOREDULE.
1. Every charooal gas plant must conform to the following gencral specifications :—-

(@) All pipes, joints, valves, and all covers to the hoppers, generators, oooling
ogunbou. filters and other accessories shall be free from gas or airleaks.

(b) If an emge funnel is fitted to the generator for use during the blowing of air-

the gonerator, the mouth of the funnel shall be placed above the:
level of the roof of the vehicle. '

(o) The materials for the construction of.gensrators including hoppers and outer:

shells if any, shall be of mild stecl sheet and shall not be less than No. 16
B. W. G. (0-085 in. thick) with tho exception that in the case of any updraft
generators in which no refractory lining is used, the firebox shall be construo-
ted of mild steel sheet not less than 11 B, W. G. (0-120 in. thick) for a dis-

. tanoe of twelve inches above the grate or to the top of the gas offtake, which-
ever is lees. In the case of crossdraft generators, where no refractory I:.mnﬁ
is used, the distance from the mouth of the tuyere to any part of the she
shall not be less than five inches. All generator cover and generator
flange joints shall be made of heat-renisting material.

(d) The material from which coolers are mado shall be mild steel, copper or brass .

sheet not lees than 18 B. W, G. (0-049 in thick). All coolers must be made:
80 that they can bo readily cleaned.



(e) The gas filtering system shall be in not losa than threo stages. of which the last
stage shall be felt or other approved fabric. provided that the Chief Commis-

sioner may by notif}cation approve any filtering system. The materials -
from which filter casings and all gas piping up to the mixing chamber or-

carburettor are made shall not be less than No. 18 B. W. G. (0-049 in.
thick). All filters shall be so placed as to be acoessible to cleaning at all times.

. (f) Flanges, fitted to piping shall be made of material not less than No. 11 B. W. G.
. (0+120 in. thick). Each flange shall be secured by not less than four bolts.

II. (I) No part of any charcoal gas plant shall be so placed as to reduce the field of
vigion of the driver by means of the mirror prescribed in rule 5-7 of the Delhi Motor
Vehicles Rules, 1840, or otherwise, or so as to impede the driver in his control of the vehiole ,

(2) In a public service vehiocle—

(a) no part of the charcoal gas plant shall be placed within the passengers com-
partment, and

(b) the generator shall be centrally placed in rear of the paasengers com, t, -

either completely outside it or recessed into the rear panel, and shall be

insulated and have the clearance prescribed in paragraph III of this-

Schedule :

Provided that the generator and a reserve of fuel not exceeding one hundred and fifty
pounds in weight may be carried on a trailer attached to a public servioe vehicle.

(3) No public service vehicle fitted with a charcoal gas plant shall have any opening
or door at the rear of the vehiole.

(4) In a transport vehicle other than a public servics vehiole the generator shall not -

be placed forward of the rear of the driver's cab and shall be insulated and have the clear-
ance prescribed in paragraph III.

III. (1) On any motor vehicle, if any part of the generator is 8o placed as to be within
a distance of six inches in a horizontal plane from any part of the vehiole, the wvehiole

shall be insulated from the genertor by a sheet of as bestos one-eighth of an inch thiock,.

or by such other insulating material as the Board may by general or special order in writing
Iteoify in this behalf, not less in height than the height of the generator (inoluding
the hopper) and of such a width as—

(a) where the generator is recessed, to lino completely the recess ; and

(b) where the goner;tor is not recemsed, to projeot for a distance of not less than:

six inches on either side of the generator.

(2 No part of a geuerator shall have a clearance between it and the insulating material’
preecribed in sub-paragraph (1) of this paragraph of less than two inohes.
IV. (1) In the case of a goods vehiocle the gt tor may be placed centrally at the rear
of the vehicle as prescribed for a public servioce vehicle or bolnns the driver's oab.
(2) When the generator is placed behind the driver’s cab it shall be adequately en-
closed in & separate compartment, and no goods shall be carried in that compartment.
V. No generator and no pipe connecting the generator to the gas fliters shall be so-
placed that gny part of the generator or pipe is within a distance of leas than—
(a) two feet from any part of the petrol tank, or .
(b) four feet from the filling point or orifice of the petrol tank :

Provided that if the filling point or orifive is screened from the generator by an ade-
quate partition, clause (b) shall not apply in relation to the generator.

VI. Every part.of the charcoal gas plant shall be firmly and seourely ﬂged in place,
and all pipes, valves, joints, hopper lids or covers shall at all times be maintained in & gas-
tight condition. .

VII. Where water is used, cither for injection, or for cooling tuyeres, it uhnll be pro-
vided from a sourco other than the engine cooling system, and shall not be in oirouit there-
with. .

A V. ASKWITH,
OMsf Commissioner, DelM,
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OFFICE OF THE CHIEF COMMI(;JSIONEB, DELHI.
NOTIFIOATION. '
. Delhi, the 8th June, 1942. .
No. F. 12 (36)/42-@eneral.—In exercise of the power conferred by sections 21 and 41
. of the Motor Vehicles Act, 1939, read with the Notification of the Government of Ind.m
in the Department of Communications No. R.-60, dated the 28th June, 1830, the Chief

- Commissioner is pleased to make the following rules, the same having heen prewiously
-published with his Notification: No. F. 12 (36)/42-General, dated the 10th April, 1942.

o Rules.

1. Notwithstanding anything contained in the Delhi Motor Vehicles Rulss, 1940, no
' foe shall be charged for the issue or alteration of certificates of registration relating to motor
vehieles which are the property of the Personal Representative in India of the President
of the United States 6f America and his staff.- C :

2. If the Personal Representative in India of the President of the United States of
America or any member of his staff has paid or shall hereafter pay a fee for the issue or
renewal of a licence to drive a motor vehicle or for undergoing a test of competenocy to

- drive the fec rhall an his application bo refunded to him. . -

A. V. ASKWITH,
Chief Commisstoner, Delhi.

QRDERS BY THE CHIEF COMMISSI()NEIR, AJMER-MERWARA.
CL . NOTIFIOATION. :

Abu, the 25th May, 1942.

~No. F./14:6-111.——The Chief Commissioner is pleased to-make the following amend-
_ment in the Ajmor-Merwara Motor Vehicles Rules, 1840, published with his Notification
No. 1141/34-W/38.111, dated the 12th June, 1940, the amendment having been previously
published in this Adniinistration's Notification No. F./14-8-TII, dated the 4th April, 1942.
In rule 5-568 (a) of Chaptor V—Constriction, Equipment and Maintenance of Moto
Vehiclee—for tho figure and words * 223 paunds in woight unladen ' substitute the ﬁgur;

-and words ‘* 1100 pounds in weight laden .

By ‘Or;ier,
M. WORTH,

Sceretary to the Clief Commissioner,
. Ajmer-Merwarg,

SO OR.D'ER_S ﬁY.‘THE 'CHIEF COMMISSIONER, AJMER-MEﬁWARA.

NOTIPICATION,
Abu, the 12h July, 1942.

No. F./M.G-Iﬂ .—The Chief Commissioner is pleased to make the followi .
-dum to the Ajmer-Merwara Motor Vehicles Rules, 1940, published with his ﬁﬁiﬁﬁei‘::i
No. 1141/34.W/36.111, dated the 12th Jung, 1940, the addendum having been previously
ms /in this Administration’s Notification No. F./14.6.III, dated the 28th May,

Chapber IV.—Control of Transport Vehicles. After clause (5 18i
SolloamE wew s po . r clause (b) of rule 418 insert the
*“ (o) that the holder of & permit of o stago u;rriago slm.ll; if required, carry mail®

at such ratos aa may be fixed by the Provincial Transport Al i i-
sultation with the Poatal authoiities concorned."’ ° harity in oo

By Order,
M. WORTH,

Seerelary 1o the Chief Commissioner,
Ajmer. Marwara,
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" INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE.
' - TABLE. _
THE HoNoUrABLE Stk MAHOMED USMAN: (Posts and Air Member) :
8ir, I lay on the table the information promised in reply to parts (c) and

g) of quostion No. 103 asked by the Honourable Rai Bahadur Satyendra
umar on the 17th November, 194].

TELEPHONE OPERATORS.

(c) Arrangements have since been mede to allow one day off in every four weeks to
the telephone operators in the Chittagong and Narayanganj oxchanges.

(d) Yes. It ia part of the duties of senior vperators to perform non-operative duty
‘when required.

STATEMENTS, ETC., LAID ON THE TABLE.

TR HoNoURABLE Sik JOGENDRA SINGH (Education, Health and
Lands Member): Sir, I lay on the table a copy of the notification of the
Government of India in the Department of Education, Health and Lands,
No. F. 18:21/41-A, dated the 12th May, 1942 making certain further amend-
ments in the notification of the Government of India in the Department
of Education, Health and Lands, No. F. 50-13 (20)/39-A, datcd the 20th
November, 1940 and the rules published therewith under sections 4A and 4D
of the Destructive Insects and Pests Act, 1914.

(AGRICULTURM,)

No. F. 15-21/41-A., dated ths 12th May, 1942.—In exercige of the powers conferred by
seotions 4A and 4D of the Destructive Insects and}Pests Aot, 1814 (II of 1914), the Central
Government is pleased to direct that the following further amendments shall be made in
the notification of the Government of India in the Department of Education, Health and
Lands, No. F. 50-13-(20)/89-A, dated the 20th November, 1840, and the rules published
therewith, namely :— : .

1. In the preamble to the said notification, and in rule 1 of the said rules, after the
word ‘‘ Punjab *’, the words * the United Provinces " shall be inserted.

II. In the Note below the Schedule annexed to the said rules, clauses (b) and (o)
shall be re-lettered as clauses (c) and (d) ively and before clause (c)
a8 80 relettered, the following clause shall be , namely :—

“‘(b) in the United Provinces, by the Entomologist to the Government of the
United Provinoes, or such other officer as may be authorised by the Pro-
vinoial Government in this behalf,".

INFORMATION PROMISED IN REPLY TO QUESTIONS LATD ON THE
TABLE.

TaE HoNoURABLE MRg. C. E. JONES (Financ: Secretary): Sir, I lay on
the table copies of—
(1) Notification of the Government of India in the Home Department
No. F. 9/6/30-Fsts., dated the 6th April, 1932 and '
(2) Home Department Office Memorandum No. #/9/35-Eatas., dated the
30th April, 1935.
aa promised in the course of answers to question No. 33 asked by the Honourable
Haji Syed Muhammad Husain on the 23rd February, 1842.
(33)
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wers conferred

No. F. 9/6/30-Esta., dated the 6th April, 1932.—In exercise of the by
Rale 17 otl tlhe Civil Services (Claasification, Control and Appeal) Eoulu.thp Governor
, in Counoil is pleased to declare that the following services shall, with effect
16th March, 1982, be included in the Central Services, Class o.—

(1) Currency Department (Assistant Currency Officers).
(2) Northern lndia Salt Revenue Seww:

(8) Bombay BSalt Revenue Service.

(4) Madras Salt Revenue Service.

(5) Income-tax Services, Class II-—
(t) Madras Income-tax Service.
(¢f) Bombay Income-tax Service.
(¥4%) Bengal Income-tax Bervioe.
(#w) United Provinces Income-tax Service.
(v) Punjab, North West Frontier and Delhi Provinces Income-tax Service.
(vi) Burma Income-tax Servioce.
(vi1) Bihar and Orissa Income-tax Service.
(vi43) Central Provinces Income-tax Service.
(s2) Assam Income-tax Service.
(8) Caloutta Customs Appraisers Service. .
(7) Bombay Customs Appraisers Service.
(8) Madras Customs Appraisers Service.
(9) Burma Customs Appraisers BService.
(10) Sind Customs Appraisers Bervioce.
(11) Caloutta Customs Preventive Service.
(12) Bombay Customs Preventive Bervice.
(18) Madras Customs Preventive Service.
(14) Burma Customs Preventive Service.
(18) 8ind Customns Preventive Service.

(16) Madras Out-ports Customs Preventive Service.

Copy of the Home Deparimens Office Memorandum No. 9/9/35-Ests., dated the 30th Aprs
1935, addressed to all Departments of the Government of India (excluding the zmﬁ:’?«ﬁ
Assembly Department and the Railway Department).

In continuation of the Home Department endorsement No. F. 9/3 30-Ests., dated the

., 0Oth M.E" 1931, the underaigned is directed to say that in exercise of the powers conderred
by the Direction which the Seurehry of State for India in Council has issued in connection

th rules 3 and 4 for the. q:vn.l Bervices (Classification, Control and Appeal) Rules, the
Governor General in Council is pleased to direct that all rules and orders in existence on the
2’&]: May, 1830 regulating the recruitment, conditions, of service, pay, allowances, dis-
aipline, conduct and pensions of persannel wholly excluded from the scope of the Clasai-

. fioation Rules by otunderm!ellnnd‘(l) of those Rules, including any rules and orders
v deflning the wen.of.wthonﬂu sub-ordinate to the Governor General in Council in such
M@,-hﬂnmmmop&tﬁmuupthnfnuthoqubowiﬂuﬂyomﬂdu
modified by the competent authority, provided that amendmente made from time to time

N
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by the Governor General in Oouncil to such rules or orders &s are .h:‘rpﬁmblouspem
governed by the Classification Rulel .nd rules made thereunder

apply to the personnel mentioned abo

Tn:n HoxouraBLE M. C. E. JONES (Finance Secretary) : 8ir, I lay on
the table a copy of Circular No. 14 of 1942 issued by the Central Board of
Revenue as promised in the course of answers to queahon No. 178 asked by
the Honourable Raja Yuveraj Dutta Singh on the 31st March, 1942.

CIRCULAR No. 14 or 1942,
C. No. 9 (1)-L.T./42. .
CENTRAL BOARD'OF REVENUE.

New Delhs, the 26th Maroh, 1942,
CIRCULAR.

Collection of laa:——Poatpom:mnt of, in respect of inoomes jrom sources in Burma, Malaya,
Indo-China and other countries in the Far Kast pied by the ny
1. In amplification of Board's telogram® No. 9 (1)-1.T./42, dated the 24th March, 1942,
and in sapersession of the instructions contained in Circular No. & of 1942, dated the 10th
February, 1942, the following instructions are issued :-—

(s) Assessment proceedings in respect of the incomes in question for 1941.42 and
earlier years are to be continued and completed.

(¢8) For asseasment years subsequent to 1041.42, even though the assessee’s pre.
vious year ended on a date before the territory in question was ocoupied b,
the enemy, no attempt should be made to assess income from sources in suo
territory. Such income can be assessed later under section 34. Income
from sources outside such territory will continue to be n«wossed and tax will
continue to be collected in the usual way.

(#4¢) In the cases of Chettiars when acéount books ure not available copiss of scoounts
sent by agents will be accepted as & complianco with the notice calling for
acoounts.

(w) Further collection of taxes on all income remitted or unremitted—which
‘aocrued in these territories in tho previous year for the 1941.42 asseesment
shall be postponed during the period of the war.

(v) As regards assessment years prior to 1941-42 no attempt should be made for the

resent to collect tax on the income in question. Lists of such cases should
Ee submitted to the Board by Commissioners with their recommendations
as to stay of collection, having regard to the fact that our object is to avoid

. ocausing hardship to asseasees.

(vé) In order to assure that the collection of tax held in a.beymoe under these orders
will not become time-barred under section 48 (7), payment should be allowed
in two instalments—the first payable two years from the dato of assessment
and the second six months later. The time limit in section 46 (7) will count
from the date of the second instalment.

2 The object of these instructions is to give rolief to asseasess who have suffered

action. Income-tax Officers must keep that in mind and treat these asseasecs

y. They should be given mplo bmo in which to supply any information

md by the Income-tax Officer and the of imposing penaltics on them for

should not arise save in very excoptnontl cases. ‘These peoplf~ have much to worry

them besides income-tax and the Department must not add unnecemarily to their troubles.
7 K. K. CHETTUR,

Firet Secretary, Central Board 6f Revenue.

*23rd March, 1942 in the case of Madras.
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Taz HoNoUraBLE Mz. C. E. JONES (Finance Secretary) : S8ir, 1 lay on

‘the table the information promised in reply to question No. 174 and part (¢)

of question No.-178 asked by the Honourable Mr. N. K. Das on the 31st
. March, 1042,

INCOME-TAX OFFICERS IN THE Bigar AND ORissA CIRCLE.
Ya) 18.

(b) No, for the reason that these partioular officers had been selected for retsenchment
--ongrounds of inefficiency.

LI8T 0¥ OFFICERS RECRUITED TO THE APPRAISING SERVICE SINCE 1935.

Name. Province or domioile.
Mr. H. M. Haflez (by promotion) . . Punjab.
Mr. R. N. Banerjee IT Bengal
Mr. E. G. Connolly . . Co e Bengal.
Mr. C. Deefholts (by promotion) . . . . . Bengal.
Mr. A. Minto (by promotion), posted at Chithgong Bengal
Mr. 8. C. Ghosh ., . . . . . Bengal.
Mr. Md. Abu Rashid (on probation) . . . Bihar.

STATEMENTS, ETC., LAID ON THE, TABLE.

Tus HoNouraBLE Mgr. C. E. JONES (Finance Becretary) : Sir, I lay
on the table copies* of- -

(1) Appropriation Accounts (Civil), 1940-4]1 and the Audit Report, 1842

(2) Commorcial Appendix to the Appropriation Accounts (Civil), 1940-41
and the Audit Report, 1942.

(3) Finance Accountr, 1940-41 and the Audit Report, 1942.

(4) Appropriation Accounts (Posts and Telegraphs), 1940-41 and the
Audit Report, 1941.

(6) Appropriation Accounts (Defence Services), 1940-41.
(6) Audit Report—Defence Services, 1942.

{7) Memorandum containing explanation of varintions in the Central
Government Appropriation Accounts (Civil), 1040-41 and the
Audit Report, 1942, under the Sub-licads of accounts pertaining
to the High Commissioner for Indinx and the comments of the
Auditor of Indian Home Accounte.

(8) Commercial Appendix to the Appropriation Accounts of the Defence
Services for 1940-41. .

(9) Appropriation Accounts (Railways), 1940-41, Part I.
* Not printed. Coupies placed in the Library.
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(10) Appropriation Accounts (Railways), 1940-41, Part II.
(11) Railway Audit Report, 1042.

"(12) Capital Statements, Balance Sheets and Profit and Loss Accounts
of State Railways in India for 1940-41.

(13) Balance Sheets of Railway Collieries and Statements of all-in-cost
of coal for 1940-41.

(14) Memorandum showing explanations -of variations between the
grant and actuals under expenditure in England for 1940-41
of the Indian" Posts and Telegraphs Department.

(15) Corrections to the Appropriation Accounts (Posts and Telegraphe)
for 1940-41.

(16) Correction to the Appropriation Accounts (Railways) for 1940-41,
Part II. ‘

(17) Amendments to the Audit Report, Defence Services, 1042.

(18) Corrections to the Appropriation Accounts (Civil), 1940-41 and
Audit Report, 1942. ‘ .

INFORMATION PROMISED IN IiEPLY TO QUESTIONS LAID ON THE
" TABLE. -

Tae HoNouraBLE Sik SATYENDRA NATH ROY (War Transport
Becretary) : Sir, I lay on the table the information promised in reply to (1)
question No. 1 asked by the Honourable Kumar Nripendra Narayan Sinha
on the 10th Nowember, 1941, and (2) question No. 185 asked by the
Honourable Pandit Hirday Nath Kunzru on the 31st March, 1942.

BALLAST, ETC., PURCHASED BY THE E. B. R. axD E. 1. R.
(a) The answer to the first part ix in the affirmative ; the second part
does not arise.

(b) The sums were paid in the years 1937 to 1940 in the case of the E. B. R
and in the years 1935 to 1940 in the case of the E. I. R. .

(¢) The materials supplied were suitable and conformed to the Railways®
specifications. No special tests were, therefore, necessary.

(d) Yes ; Contractor R. B. Seth Teomasl has supplied the E. B. R. (now
Bengal and Assam Railway) with materiale also from quarries at Jainti,
Dima and Chutiapara (on the M. G. sestion). The materials suppliod were
suitable and conformed to the Railway’s specifications ; so no special tests
were necessary.
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(e) A statement (1) is placed below which give: all the information that

is available.

StaremMENT 1.

Contractors (other than R. B. Seth Teomal) who supplied stone, eic., to the
Raslways.
Railway. Names, Remarks.
E. B. R. (1) S. d. Bose . - . )
(2) Seth Dharamdas L
(3) T. 8. S8amanta . . . + | Since 1937 only.
(4) Nanji Mowji . »No information prior to: this
(5) Kumbha Mowji . . ’ vesr.
(6) A. Sircar & (o, .
(7) Bhagwan Das . i
E.LR. (1) 8. G. Bose, Lessee of R.a;gcwn >
Stone Co. Information prior to 1931-32 in
. (2) Kalyanji Nogha and Kanwarji | case of (1) and (3) not avail-
lyanjee. able. In case of (2) no in-
(8) Chatterjee, Shaw & Co. * . formation prior to 1936-37
is available.
) Yes; A statement (I1) giving such particulars as are available is
attac .

StareMENT 11.

Uontractors (other than R. B. Seth Teamal) who supplied materials from

Pakur.
Quantity
Name of of Amount -
Railway. Contraoctor. Address. materials paid. Remarks.
supplied.
C.ft. Rs.
B.B.R. (1) A. Siroar & Co. 7, Short 8t., 12,11,431 50,689
. Caloutta. The information
is from 1987
(2) Bhagwan Das Pl.ik”y' E.B. 3,00,369 13,148-3-0 to 1940 only.
E. I R. (1) J. N. Banerjee P. O. Saintias, Not 27,448
Dist. Bir- available.
bhum.
(2) K. C, Banerjee Pakur, 8. P. Do. 9,200 [ (§) Quantities
(8) Messrs. Chatter- 30/1, Bagh- Do. 8,186 plied
jee, Shaw & Co. bazar Street, to 1936-37 are
Caloutta. not available.
(4) B. B. Chatter- Pakur, E.I. R. Do. 1,374 }(4t) Theee mup-
joo plies were
. (6) Goodwm & Do. 211 made from
Pakur quarry
(6) Set.h Khia Mal Pekur, E.I.R. 4,70,000 20,495 siding, and
(7) A. Sircar &£ Co. 17, Short  8,08,000 10,088 not from
Btreet, Cal- Pakur Sta-
) cutta. tion.
(9) No.

(k) Does not arise.
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DISCOURTRSY 8HOWN TO MR. G. S. KHARE WHILE ATTEMPTING TO ENTER A Kirar Crass
) - COMPARTMENT.

In reply to the Honourable Member's last supplementary on the abuvo | question,
Government understand that after the passenger was admitted to the ocompartment, he
was not pushed out,

GENERAL THE HoNOURABLE SIR ALAN HARTLEY (Deputy Com-
mander-in-Chief) : Sir, I lay on the table the information promised in reply
to question No. 189 asked by the Honourable Pandit Hirday Nath Kunwru
on the 2nd April. 1942.

ALLRGED TRANBFER OF S8OME KENGINEER TROOPs FROM CALCUTTA, WITHOUT SUPPLY OF
FOOD DURING THF JOURNEY.

(@) to (d). The facts are as follows : —

A draft of 104 men, mostly lascars, but also including some ocarpenters, loft Caloutta
on the 15th of March, for Deolli. It was in charge of an Officer and a Viceroy's Com-
missioned Officer. As far as is known, the men were not paid any advande in lieu of
rations as they had only a few days back received their regular pay. This was a mistake.

The men approached the Viceroy's Commissioned Officer at Bilaspur, saying that
they had no foo<£ The latter then arranged for food to be given to them at thg next
station and also later on during the journey. It is not true, therefore, that th® men
approached the officer but had no redress.

Striot instruotions have now been issued that men should be given an advance
.before each journey, irrespective of whethar they had recently received their pay or
not.

-

STATEMENTS, ETC.,, LAID ON THE TABLE.

TRE HoNouraBLE Mr. A. V. PAl (Indians Overseas Secretary) : Sir, 1
lay on the table a copy of the notification of the Government of India in
the Department of Indians Overseas No. F. 35/42-0. S., dated the 20th
.June, 1942, amending the notification of the Government of India in the
Department of Education, Health and Lands No. F. 33/39-Oversea:s, dated
the 1st August. 1939, under section 30A(1) of the Indian Emigration Act,
1922, . !

No. F.35/42-0. 8., dated the 20th June, 1942.—In exercise of the powers conferred by
sub-seotion (I) of section 30-A of the Indian Emigration Act, 1922 (VII of 1022), the
-Oentral Government is pleased to direct that the following amendment shall be made in
she notification of the Government of India in the Department of Education, Health
-and Lands, No. F. 33/39.Overseas, dated the 1st August, 1939, namely :—

In the said notification, after the words * unless exempted by ' the words *‘ general
or *’ shall be inserted. /

INFORMATION PROMISED IN ']l'iAEBPLY TO QUESTIONS LAID ON THK
LE.

TaE HoNoumaABLE MR. A. V. PAI (Indians Overseas Secretary): Sir,
I lay on the table a statement containing further information promised in
reply-to question No. 121 asked by the Honourable Raja Yuveraj Bnttu Singh
on the 10th March, 1942
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INDIANS IN ADEN.

Indian population in Aden as at last census in 1931 . . . 8,368
Number of Indians evacuated after the outbreak of war . . 1,678
Number of Indians since admitted into Aden (mostly evacuees) . 1,676
Number of Indians now in Aden . . . . . . . Not known.

—

General THE HoNoURABLE Sie ALAN HARTLEY (De guty Commander-
in-Chief) : Sir, I lay on the table the information promised in reply to part

(@) of question No. 184 asked by the Honourable Pandit Hirday Nath
Kunzru on the 31st March, 1942.

LooTiNg oF ORANGES BY SOLDIERS AT KaroL.
Government have issued orders for appropriate disciplinary action to'be taken against
the offender.

As regards-the socond part of the question, orders have been issued for the provision

of an .dequnto staff of officers in charge of troops in transit, and military police at railway
statioris where troops halt or change.

STATEMENTS, ETC., LAID ON THE TABLE. -

Tee HorouraBL Mr. VISHNU SAHAY (Nominated Official) : Sir,
1 lay on the table copies of the declarations of exemption under section 6

of the Registration of Foreigners Act, 1939, as published with the notifica-~
tions of the Government of India in the Home Department. :——

L J

(1) No. 1/16/42-Political (E), dated the 14th April, 1042,

(2) No. 1/3/42.Political (E), dated the 13th May, 1942,

(3) No. 1/18/42-Political (E), dated the 21st May, 1942,

(4) No. 1/38/42-Political (E), duted the 4th June, 1942,

(6) No. 1/36/42-Political (E), dated the 11th June, 1942,

(6) No. 1/3/42-Political (E), dated the 12th/16th June, 1942,
(7) No. 1/38/42-Political (E), dated the 20th June, 1942,

(8) No. 1/39/42-Political (E), dated the 27th June, 1942, and.
(9) No. 1/43/42-Political (E), dated the 12th August, 1942,

-

Declarations of Exemption.
No. 1[10/48 -Political (K), dated the 14th April, 1942.—In exercise of

the powers con
ferred by ooohon 8 of the Registration of Foreigners Act, 1039 (XVI of 1939). tl:o Oontul
Government is pleased to deolare that the provisions of the

Rules, 1839, except Rule 8, shall not apply to, or in relation to, Dr. M. C. Bdfour. Iml
Director in tho Far East of the Rookefeller Foundntnon and Advuor to the United Btates
¢ Medical Commission to China.

No. 1/3]42 .Political (E), dated the 13th May, 1942.—In exercise of the powers con-
forred by section 6 of the Registration of Foro)gnerl Act, 1939 (X VI of 1939), tho Central
Government is ploascd to declare that tho provisions of the

istration of Foreigners
Rules, 1839, oxo?t Rule &, ahall not apply to, or in relation to, the services nnel of
the American

Chinese naval, military and air force arriving in Indis in discharge
of their official duties.
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No. 1/18/42-Political (E), dated the 21st May, 1942.—In exercise of the powers conferred
by section 6 of the i ion of Foreigners Act, 19390 (XVI of 1989), the Central Gov-
ernment is pleased to declare that the provisions of the Registration of Foreigners Rules, .
1939, except ruls 8 and such of the provisions of rules 4, 14, 15 ang 16 as apply to, or in
relation to, %md vigitors who are not foreigners, shall not a) fply to, or in relation
to, Mrs. Luoile G Keating, an official attached to the Consnlate for the United States
of Amerioa at Bombay, 8o Jong as she is so attached.

.

No. 1/38/42-Political (&), dated the $th June, 1942,—In exercise of the powers conferred
by soction 6 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central Gov-
ernment is pleased to declare that the provisions of the Registration of Foreigners Rules,
1939, except rule 8 and such of the irovisions of rules 4, 14, 16 and 16 as apply to, or in
relation to, and visitors who are not foreigners, shall not apply to, or in relation:
to, Messrs. B. H. 8ih, D. Z, Lao, P. Chang, C. M. Bung and 8. K. Shen, officials attached
to the office of the Commiissioner of China to India, so long as they are so attached.

e —

No, 1/36/42-Political (¥), dated the 11th June, 19¢42.--In sxercise of the powers con-
ferred by section 8 of the Registration of Foreigners Aot, 1939 (X VI of 1939), the Central
Gover:ment is pleased to declare that the provisions of the Registration of Foreigners
Rules. 1989, except rule 8 and such of the provisions of rules 4, 14, 15 and 16 as apply
to, or in relation to, passengers and visitors who are not foreigners, shall not -sp)i)ly to,
or in relation to Mr. Alois?teofm. an official attached to the Czechoslovak Consulate in
Bombuy, and his family, so long as he holds a post in that Consulate.

— ———

No. 1/3/42-Political (E), dated the 12th/16th June, 1942.—In exercise of the powers
conferred by section 6 of the Registration of Foreigners Act, 1930 (XVI of 1939), and in
Auperseasion of the Home Department notification No. 1/3/42-Political (E), dated the 18th:
May 1842, the Central Government is pleased to declare that the provisions of the Regis-
tration of Foroigners Rules, 1939, except Rule 8, shall not apply to, or in relation to,.
the servioe nnel of the American, Chinese. Dutch, Free French or other allied naval,
military and air foroe arriving in India in the discharge of their official dutiea.

No. 1/38/42 Politicai (K), dated the 20th June, 1942.—~1n exercise of the powers con-
ferred by section 8 of the Registration of Foreigners Act, 1939 (X VI of 1939), the antrﬁ
Government is pleased to declare that the provisions of the Registration of Foreigners
Rules, 1939, except rule 8 and such of the provisions of rules 4, 14, 15 and 16 as apply
to, or in relation to, passengers and visitors who are not foreigners, shall not spply to,
or in relation to, Mr. C. 0. Chuang, an official attachod to the office of the Commissioner
of China to India, 8o long as he is ro attached. .

No. 1/39/42-Political (K), dated the 27th June, 1942.—In exercise of the powers con-
by section 8 of the Registration of Foreigners Act, 1939 (XVI of 1939), the Central.
Government is pleased to declare that the provisions of the Registration of Foreigners
Rules, 1939, except rule 8 and such of the provisions of rules 4, 14, 16 and 16 aa apply
to, or in relation to, passengers and visitors who are not foreigners, shall not apply to,
or in relation to, Mrs. Frances Ridgway Warden, an official attached to tho Consulate
for the United States of America at Bombay, so long aa she holds a post in that Con.
sulate. ’

No. 1/43/42-Political (E), dated the 12th Augast, 1942.—In oxercise of tho powers

by section 6 of the Registration of Foreigners Act, 1830 (XVI of 1939), the

Contral Government is pleased to declare that the provisions of the Registration of Foreign.

ers Rules, 1839, pt rule 8 and such of the provisions of rules 4, 14, 15 and 16 as apply

to, or in relation to, nandvisitornwhomnotfonigun,thnﬂnot.ppl to,

or in relation to, Mr. Albert Evans, Acting Director, American d.iomlRodOmu,&ﬂn.
Relief Unit, so long as he holds this post.
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Tae HoNouraBLE Sig ALAN LLOYD (Commeroce Seoretat:y).: Sir,
1 lay on the table a copy of the notification of the Government of India in the
“Commerce Department No. 597-1 (3)/41, dated the 14th March, 1942, making
-certain further amemdments in the Insurance Rules, 1930.

INSURANOE.

No. 697-1 ¢1, dated the 14th March, 1943.—In exervise of the powers conferred by
sub-sections (I)wa)llxd (2) of section 114 of the Insurance Act, 1938 (IV of 1988), the
Oentral Government is pleased to direct that the following further amendments shall be
.made in the Insurancc Rules, 1989, the same having been previously published ae
required by sub-section (I) of the said section, namely :—

1. In the xaid Rulos--- .

1. In rule 6, aftor tho words * of the Act” the words, brackets, figure and letter
" or a sale or investment undor sub-pection (8-A) of the said section, " shall be inserted.

2. In sub-rule (3) of rule 9. after the word ‘‘ purchase "’ in both places where it
-oeours, the words * or sale *’ shall be inserted.

3. In rule 11 to clause (¢) of uﬁh~m|e (1) the following shall be added. namely :—
* but not including the proviso to sub-section () thereof ™.
4. For rule 13, the following rule shall be substituted, namely :-—

** 13, Qualifications of elected directors of Insurance Companics.—(1) A person shall
be eligible for election as a director of an Insurance Company under section 48 of the
Aoct, if he holds one or more policies of lifo insurance issued by the comipany and satis-
£ying the provisions of the said section and hoth the following requirements, namely :—

(n) the policies shall insure eithor & total sum, including any bonuses that may
have attached to them before the date of election, of not less than Rs. 3,000,
where the company has at that date been ocarrying on life insurance busi-
neas for not leas than five years, or of not less than Rs. 1,000 in other cases,
or annuities on human life of a total amount of not less than Rs. 250 per
annum without regard to the age of the company ; and

#(b) where the company has been carrying on life insurance business for more
than two years, all the policies held in compliance with clause (a) shall have
been in foroe for not less than one, two or three years, acoording as the
company has at the date of election been carrying on life insurance business
for not more than five years, for more than five but not more than eight
yoars, or for more than eight years. -

(2)" If, ut any date after election as & director, a person ceases to be a person holding
-one or more policies of life insurance satiafying the provisions of section 48 and both the
requirements specified in ub-.rule (1) he shall forthwith cease to be an elected direstor
.of -the company."”

5. In rule I4,-
(a) for sub.rule (1) the following sub-rulo shall be substituted, namely : —

(1) The olection of directors under section 48 of the Act shall take place st a
. meeting (to be held at tho place where the principal offioe of the company
is situated) of the holders of policies of life insurance issued-by the com-
mn{, who are eligible to vote at such election and the firsb such election
shall be held as acon as possible after the said soction becomes applioable
to the company '; :

. +«{b) in sub-rule (2)}— .
i) for the and word *‘ 28 " the words * three months " shall be
(i) i ﬁg&l;: days wol .
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(ii) for the words ““in a newspaper published in a principa! language of, and
circulating in, that Province ", ths.words '‘in a nowspapor published
in the English language and, if the company xo desires, in a newspaper
published in a principal language of that Province, hoth boing papers
circulating in that Provinco ' shall be substituted : '

(iii) in the first proviso, for the word “ three " the word ‘‘six " and for the
words ** for attachment to their policies a slip setting forth those quali-
fications ’ the words ‘‘ as modified upto date, a notice setting forth
such mpodified qualifications ** shall be_substituted : :

{¢) in sub-rule (3),—

(i) for tho figures and word * 10 days’ the words ** two months * shall be
substituted :

(ii) ‘after the words * individually by post " the words, brackets and figure
‘““to those policyholders who are oligiblo to votv and who apply for a
certificate of admission under sub-rule (4) " &hall be inserted.

«(d) after sub-rule (3), the following sub-rule shall be inserted. namely :-—

“(3A) An application sent under sub-rulé (3) shall give tho applicant’'s name
and address and the numbors of and amounts of tho sums insured by the
policies by virtue of which he claims to be eligible for eloction.”

¢e) in sub-rule (4),- ]

(i) for the figures and word ** 15 days’ the words * two months ' shall be
substituted ;

(ii) after the words “ issued by the company " the words ‘‘ not lexa than six
months before thie date of election '’ shall be inserted ;

(iii) for the figure and word * 6 days > the words ‘* one month ' ‘shall ba sub.
stituted ;

(iv) after the words * the relevant policy ' the words, figures and brackets

> “and shall, in any case, be accompenied by a statement of the names and
addresses of the eligible persons prepared to accept office whose appli-
cations have been received by the company under sub-rule (3) ”* shall be
inserted.
{f) in sub-rule (5), after the words ‘‘ whose prosence i ', the words ** in the opinion
of the Chairman,” shall he inserted.
{g) in sub-rule (7),~-

(i) after the words ** algpoint.ing a proxy shall be in writing " the words, figures
and letters ** in Form IV-A '’ shall be inserted ; *

(ii) for the figure and word * 6 days ' the words ‘' one month ' shall be
inserted ;

(iii) after the words * tho date of the meoting " the following vontonce shall be
inserted, namely :--

“No policyholder shall appoint more than one proxy irrespective of tha
number of policies he hold~.”
4h) in sub-pule (8),—-
(i) after the words ‘‘ on his own behalf ' the words ** irrespective of the number
of policies he holds * shall be inserted ;
{ii) after the words “ any one candidate " tho following proviso shall be
, nameoly :—
* Provided that a policyholder may, if ho prefers, vote on one voting
im respect of all the proxies ho holds. In that event, the number of
votes to be given on the voting paper ahall not exoced the number of
directors to be elected multiphed by the number of proxies held and
the number of votes given to any one candidate on that paper shall
not exceed the number of proxies held.”
7i) after sub-rule (8), the following sub-rules shall be inserted :~--
‘‘(8A) If any polioyholder is a lunatic or an idiot, he may vote by his laﬁ.l
tative ; and if any policyholder is a minor he may vote by
logally appointed guardian, or any one of such guardians, if mdre than
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8B) If a policy has hocn for, and taken out join‘t«ly by, more than one
®8) } o Knvmg insux;ab interest between them, each such person shall
E entitled to vote as a holder of that policy.”

(i) to sub-rule (9) the following proviso shall be added, namely : —

* Provided that if the counting of votes is not likely to be completed by 7 p.x.
on the date of the meeting, the Chairman may lock, seal and take charge
of the ballot box in the presence of the meeting and postpone the counting
of votes by not more than 48 hours. The opening of the ballot box
shall be done by the Chairman and the counting shall be carried out
by the same persons as’ are specified in this sub-rule for this p o
within the said 48 hours after reasonable notice of the time and
where the .counting is to take place has been .given to the candlsmu
but no others except those whose presence is nocessary fgr the purpose
of meking the counting and the declaration. Each candidate or in his .
absence his authorised representative shall be allowed to be present to
witness the opening and the counting. The result of the ballot shall
then be communicated by notice anlished in newspapers as in sub-rule
(2) or individually by post te all po,

ioyholders who were present in person
at-the election or by both methods.”

(k) for sub-rule (10) tho following sub.ruler shall be substituted, namely :—-

*(10) For the purposes of sub-rule (3) of tule 15, a list. shall bo prepared of
those of the unsuccessful eandidates in whose favour any valid votes
are cast in descending order of the number of such votes cast for each.
If two or more such candidatos have an equal number of such votes
caat for them, they shall be placed in the list in the alphabetical order
of their_signaturos in their applications under sub-rule (3). For the
purposes of this kub-rule, no valid vote shnll be deeined to be cast for a
candidatc if his own vote ik the only vote cast for him.

(10A) No election shall be held at any meeting convened under these rules
unless a quorum of policyholders holding certificates issued under sub-
rule (4) is porsonally present at the time when tho meeting proceeds to
business. The number of such certificate holders who must personally
be present to constitute a quoPum shall be five times the number of
directors to be olected nt that moeting.

(10B) If within half an hour from the time appointed for the moesting & quorwm
is not present, the meeting shall stand adjourned to the same day in the
next week at the same time and place. and if at the adjourned meeting
n quorum ik not presont within half an hour from tho time appointed
for the meeting, the pelicyholdera present and holding certificates issued
under sub-rule (4) shall be & quorum.” :

8. For rule 16, the following rule shall be substituted, namely : -

** 18. Period of office of directors, and filling of vacancies.—(1) An election of directors
under these rules (other than the first such election) shall be held not later than three
years from the date of the last such election.

(2) At overy meeting of polioyholders held in pursuance of sub-rule (1), all she
directors elected or appointed under these rules shall retire, but any director so retiring
shall, if he remains eligrlg]o under rule 13, be eligible for re-election.

(8) In the event of a casusl vacancy arising among the directors elected or appointed
under these rules. the vacancy shall be filled by appointing the porson highest in the list
propared under sub-rule (10) of rule 14, who remains eligible under rule 18 and is willing
to act as a director. ° - -

{#) Any person.in the said list who is not appointed in his turn under sub-rule (8)
either because he has ceased to bo eligible under rule 13 or because of his unwillingness
to uét shall be removed from tho list.

(5) In the event of there being no poerson available for appointment under sub-rule
(8), the casual vacancy shall bo fillod by the remaining directors (if not less than two in
number) elected or appointed under theso rules by appointing a person eligibla under
rule 13, or if such directors (or & majority of them) are unable to agree upon a person to
be appointed, the appointment shall be decided by lot from amo the persons eligible
under rule 13 who have been considered for the appointment by the said remaining
ctimmn.
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{6) In the event of there being only one or no such remaining director, the casusl
vacancy shall be filled by an election in accordance with these rules to be held not later
than 6 months from the date on which the vacancy occurred, unless the company secures
from the Central Government within two months from the said date an exemption for
'tl;nt l}mrp:se from the provisions of section 48 of the Act under clause (b) of sub-section
{3) thereof. '

(7) Save as provided in sub-rule (8), any persun appointed or elected to fill & casual
vacanocy shall be subject to retirement at the same time as would have been the direotor
in whose place he i appointed or elected.

(8) An election held in pur of sub-rule (6) to fill a casual vacanoy shall not be
‘reckoned as an election for the purrose of sub-rule (1), except when the total number of
directors to be elected by policyholders under section 48 of the Act ia only one.

(9) Nothing in this rule shall be deemed to affect the application of Regulations
78 and 79 in Table A of the First Schedule to the Indian Companies Act, 1913 (VII
of 1913), to directors elected or appointed otherwise than under these rules.”

7. After rule 16, the following rule shall be inserted, namely :—

** 16A. An individual to whom a licence has been issued shall, if such licenve has
been lost, destroyed or mutilated, pay a foe of one rupee in the manner provided in clause
(@) of rule 16 and send the receipt therefor to the authority who issued the licence with
the request that a duplicate licence may be issued. He shall furnish a declaration giving
full details regarding the issue and loss, destruction or mutilation of the licence and the
mubtilated pieces, if any, shall be returned to the aforesaid authority who may, after taking
all reasonable stepa to satisfy himself that the original licence issued has been lost, des-
troyed or mutilated, issue & duplicate licence in Form VI with an endorsement thereon
that it is a duplicate.”

8. After rule 17, the fol(owing rule shall be inserted, namely :—-

‘* 17A. The conditions to be satisfied by an insurance agent to establish that he is
a bona fide insurance agent employed by the insurer for the purposee of the proviso to
sub-seotion (1) of section 41 of the Act shall be the following, namely :—.

‘(a) He must have secured policies on six different lives oxcluding his own.

(b) He must have beon an il::su;::co aﬁent continll:oam;sly ;‘;om tll:.o time of his soli-

citing or procuring the first icy on each of such six lives or proposin

foru:;ie poliqx on his own life whichever is earlier till the time ]:rhea thg
licica on thowo six lives and the policy on his own lifo have all been

wsued.”
9. Aftcr rule 19, the following rule shall be inserted, namely :—

‘* 10A. Every provident society shall, commencing from & date not later than.-the
1st January, 19438, maintain at its principal office in British India the fo
in the forms specified below or as near thereto as possible, provided the information to
be shown is not reduced theroby in respect of all its transactions subsisting on or after

that date, namely — N
(i) A register of members (but not including membership merely by virture of
being a poliocyholder), proprietors and share-holders.......... cieeniin
Form VI-A.
(ii) A register of directors, manager, secretary and other officers.......... in
Form VI-B.
(iii) A proposal register............ in Form VI-C.
iv) A ister of policies............ in Form VI-D in respect of all policies
) u:l‘iod frora 50 date not later than lst January, 1943. (Separate rf:u“u

shall be maintained for each ocontingency specified in or gracﬁbod under
sub-section (2) of section 66 of the Act in respect of which the society oarries
on business.)

{v) A premium register............ in Form VI-E,
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(vi).A lapse register showing the details in respect of each policy which is treated

by the society as having lapeed. . ... SERREED in Form VI-F.
(vii) A register of claims not including annuities............ in Form V1-G.
(vifi) A register of annuity payments..... e in Form VI-H.
(ix) A register of agents. . ... veve...in Fomm VI-I
Provided that— '

s) any register printed after this rule is made and purporting to contain the
® {nfonnltiog specified in any of the registers prescribed by this ruls shall
be in the Form prescribed therefor ;

(b) if any of the registers required to be kept in accordance with section 79 of
the Act, as it stood before the commencement of the Insurance (Amend-
ment) Act, 1041, is not kept, or if any of the registers so kept is exhausted
the society shall maintain forthwith the corresponding register or register
preﬂoribﬂ{by this rule ;

{¢) if no registers are maintained corresponding-to the registers prescribed by
olauses (iii), (v) and (vi) of this rule, the society shall, commencing from a
date not later than lat April, 1842, maintain the registers prescribed by
theae clauses.

(d) it shall not be necessary to show the name of the life insured in addition to
the policy-number in the register in Form VI.D, VI-E, VI.F, VI.G or VI-H,
if the register concerned is prepared by mechanical means.'

10. For rule 22, the following rule shall be substituted, namely :—

“ 22, 8 res Lo returns furnished by provident aocieties.—Every return furnished
to the Su tendent of Insurance under sub-section (2) of section 82 of the Act shall be
rigned in acocordance with the provisions of sub-section (£) of section 15 of the Act.”

11. In rule 25, after the word and figures *‘ section 18 "', the words, figures, letter and
brackets ** or clause (c) of sub-section (£2) of section 18 *’ shall be inserted.

12. After rule 27, the following rules shall be inserted, namely :—

‘¢ 28. The sub-classes of miscellaneous insurance business in respect of each of which

& separate account of receipts and payments is to be kept as required under subsection
(1) of section 10 of the Act on and after the 1st January, ms, am be— .

(1) Capital Redemption insurance business.
(8) Oontinuous Disability insurance businees.
(8) Employers Liability insurance business.

(4) The businoss of insuring the payment on the happening of each of the con-
tingencies (a) birth, (b) marriage, and (c) failure of issue, each conti
to constitute a eeparate business unless the contingencies are nomm
in a single contrpct, but not being business compriging insurance contra
which are torminable by the insurer at intervals not exceeding twelve
N months and under which, if & claim arises, the insurer's liability to pay
benefit ceases within one year from the date on which the claim arose.

20. For the purposes of the Act, tho business of an insurer shall be deemed to be
transacted in India or British India according as the premiums in respect of thase tran-
saviions are ordinarily paid in India or British India as the case may be.

Provided that if any T:uﬁon arisos whether any premiums are ordinarily paid inside
or outaide British India or India, the Superintendent of Insurance shall decide the question
and his decinion shall be finpl." .
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1. hmru-mfmhmémwwmmm—
{(a) for Form III, the following Form shall be substituted, namely :—
' [ 3

FORM III.
(See Rule 3.)

RESERVE BANK OF INDIA.

SECURITIES DEPARTMENT.
CArLoUTTA, Ceeeeaeeae. .

WNBOT BOCEON . . . . o o oo of the Insurance Act, 1938
IExisti.ng' Deposits | New Depomt.a . .
(excluding depo- | Received on. Total.
sits withdrawn).
Loan. 5
Face Book Face Book Face Book &
Value. | Value. | Value. | Value. | Value. | Value. ;
, E
Total Becuritios §
g,
Gaaxp ToTaL .

Certified that the above agrees with the entries in the books maintained by tho Bank.

To
The Buperintendent of Insurance,
Department of Commerce, Government of India, New Delhi

Manager.

(®) in Form IV—
(i) for the sub-heading,
“ Name of the depositor ', the sub-heading '* Name of tho Insurer ' shall be-
subetituted ;
(ii) after the column hmdec} * Nature of deposits headed ** Total
it bei thomdmmntofcnhuuiunbook

amount held to be in ing
value of the securitics deposited  shall be inserted.

-
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(¢) aft«erll'orm IV, the following Form shall be inserted, namely :—
. “FORM IV-A.

*
[See Rule 14 (7).]
Inatrument of Proxy.
et mo = -—---Insurance Company, Limited.

) of......... e in the
District of ............ being a holder of policy/policies bearing the number/numbers
.................... issued by the ......................,...Insurance Compeny
‘Limited hereby appoint................ ... oL of ...

who is also & holder of policy/policies bearing the number/rumbers
“issued by tho abovementioned company or in case the said policyholder fails to attend such
>meeting I appoint.................0l of . who is also a holder
-of policy/policies bearing the number/numbers................ issued by the abovemen-
tioned company* as my proxy to vote for me and on my behalf at the meeting of the com-
pany to be held for the election of policyholders’ directors on the

................ and at any adjournment thereof.

Signed this...................... day of

..................................

* Bimilarly for one further proxy if both the first mentioned proxies fail to attend.”
(d) after Form VI, the following Forms shall be inserted, namely ;

“ FORM VI.A.
{See Rule 19A (s).]

Register of nwmbera (evcluding membership merely by virtue of halding polioses issuad by the
Saciety), proprietors and shareholders.

Data of becoming : |

Serial | member, 3 Date on which
No. |or or, as de- | Full name. Addross, .
v g ey Ocoupation. oeased 0?3&. Remaris.
1 2 3 4 ] ] 7
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9
FORM VI-B.

{8ee Rule 19A (4%).)

Register cf Dircctors, Managcr, Secretary and other officers.

tion | Date vho he | Date of ceaat
! Full N Address tot:emr m.n |n holdt.ho E\ t{gﬂ dlmn“ Remarks
ame. . ] the service of ofMoe oo in .
No. the soclety. in question. question.
1 2 3 ¢ ] [ 7
\ )
Norzs :—

1. A separate page muit be used for each title of oMoe, viz., Secretary.
2. The * Remarks® column should show the mode of vacating office, whether by death, resignation
retirement, eto. e ’

y

FORM VI.C.
[See Rule 19A (i%i).]

Proposal Register.

: Date of
!Ie‘v:‘ul Nnm b:ngf l.t:me n;? How e, | Number o;nd Date g‘h
) nmber dress date desps Remarks. -
proposal prop -~ of.® aoccepted.® polioy.* | of policy.*
1 2 s ‘e [ [} ? [}
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FORM VI.E.
[ See Rule 19A-(v).]
Premium Regiater in reapect of all premiums falling due during the snonthof .. .. .. .. 19 .
Particulars
. . of any other
Due Date payment as
Policy Name of the person to whom the date of - |fees, fines, eto.
Number. polioy was issued. of p\gmont realised on
premium. | of pre- the policy
’ " mium. dyring the
month.
1 2 3 4 5

Nores :—

1. The register should be closed at the end of each month and the closing should be
completed within a month. -

2. Beparate registers ahould be maintained in m&e‘ct of each of the contingencies
specified 1n or prescribed under section 85 (2) of the Insurance Act, 1938,

3. A society may, if it considers necessary and desirable, maintain a separate register
of the particulars specified in column (5), provided that the separate register gives also
the information in columns (1) and (2) with full oross references with this register.

FORM VI.F.
.[Bee Rule 19A-(vs).]
- Lapse Register.
Amount of
L
gran!
on the
Name Date of ' | Due date | security Date
Daste of entry in | Policy of commence-| of first of the of
this register. Number. the ment of | unpaid policy revival
insured. | insurance. | premium. | and date | (if any).
‘ when the
loan is
written
off.
%
1 2 3 4 ] [} 7

-

Norx.—The register should be closed at the end of each month and the closing shall
be completed within a month.
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FORE VI-G.
[Bee Rule 19A-(vit).]
Register of clasms not including annuities.

Total
Date of | Name, sum Date of
intimation {Address | Date of insured | Net | Caune of and
et | x| e | O | e | one | | ) | ot
um- o of pay- s
I’: ber. |insured. df t\w“‘ of claim m';nt. addl- n between N
contin- clal- | papers.. tions | cash. |(8)and (9).] i -
gency. mant. mto- . any
te.
1 ‘2 ] [ 8 (] 7 8 9 10 n

‘Norxs :—

1. Wheroe thero is a series of policies on the same life, each policy must be entered
separately. '

2. A separate register should be maintained for each class of obntingency

. . . s i
in or prescribed under section 85(2) of the Insurance Act, 1838, against which policies have
been issued. '

FORM VI.H.
[See Rule 19A-(viss).]
Register of claims for a(tnuitiu or other periodical payments.

Serial No....... e e i e Poliocy No...........ccvvnvennn oeo-
Name of life Insured.............iouiiiunininirneiniinirnennenneraerneanarnannss
Date of intimation of the happering Date of receipt of

of the contingenoy................ Claim papers...............coo00n. N
Name e et
Addreas Hofolaimant ...................iiiii i O
Title )
Date of first payment........................ Date and ground of rejection....*
Date and Cause of cessation of payments............ N pesenes NP Ceeeenes
Due dates. | Amounts due. Amonnup:.idinouhmd Cause of differenoce if any.

te. '
1 2 3 4

Notz.—A reparate rogister should be maintained for each class of contingency .

fied in or prescribed under seotion 85(2) of the Insurance Act, 1938, in respect of
periodical lumisimmdtobopa.id.) ) ¢
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FORM VI.I.
[ See Rule 19A-(¢x).]

Register of Agents.

Name, . . .
address Date Terms Date when
Serial Number. and all - of , of re- osased to bs | Remarks.
other appointment.| muneration.| ageat.
ocoupations. |
1 -2 3 ¢ [ (]

N

in F VII, in the first"column after the entry ** 7. Actusris] fees *’, the
“8. (i)edienlog:o " ghall be inserted and the existing entries numbered 8 to 13

shall
renumbered 9 to 14 respectively.
'orm VII)" after

note 7 of the * Notes relating to the Re Aoccount—(F
wo:d(.n“i;venua n:oonnt », the words, ﬁgur::mdleuer“andamtb orm VII-A

of the particulars specified therein " shall

be
the
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(g) after the * Notes relating to the Revenue Account—(Form VII)”, the following
Form shall be inserted, namely :—

“FORM VIEA.
Bubmitted by the society for the year ending
19 . - . '
Policies Policies And so on for
lnmrl&gb. 'nwﬂt?)‘be Marria each mu!nn.“
ny Al nc
money ¢ money, & — Marriage | gency specifio
on only on ed under sec-
death. survivance. tion 65 (2) of
. the Insurance
- Act, 1938, for
Bum Sum Sum A ‘Bum | which separate
No. | Insured.| No. | Insured.] No..| Insured.] No. account s re-
quired to be
prepared.
Ra. Bs. Ba. Rs.
(1) Policles at end of ' [
, previous years.
New policles is-
@ suod as per Btate-
ment Form IX
(8) 014 re-
vi
(¢) Old s -
) et . ,
~

(6) Bonus _additions
allotted.

Total

Discontinued during
Ghomn . .
t'é:hw zcof

against
mﬂ oontin-
fovn separate:
1y)

s; By explry of term

9, [ of

«’ Pol ::!“ and (#4)

(10) By forfeiture or

(11) BY change snd

an e being mot
ulﬂﬂ up.

Total

'otal existing at the
T end of the year.

(M) in Form VIII,
(i) ;fb:;‘zhe sub-heading * Investments "', the brackets and lotter *‘ (f) ”’ shall be

(¢s) after claum; Je) of the clauses in the *“ Footnotes to Balance Sheet—(Form VIII)”
the following clause shall bo inserted, namely :—

*(f) Where any
lace outri

grt of the asrets of & provident society is dcposited in any
British India as security for the own-rs of policies issued

in that place the balance sheet shall state that part of the asrets has been
o deposited and, if any such part fofms part of the insursnce fund in
of any contingency apevified in, or pnscribcd under, sub-secticn

(2) of section 65 of the Insurance Act, 1938, shall show the
and the place where it is deposited.” .

amount thereof

N. R. PILLAIL
Addl. Secy. to the Govt. of Indéa.



MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Tae HoxoURABLE THE PRES DENT : Honourable Memters, I have a
mess.g: from His Excellency the Goveinor General «:—

PANEL OoF CHAIRMEN.

“In pursuance of the provisions of sub-section (2) of section 63-A of the Government
of India Act, as set out in the Ninth Schedule to the Government of India Act, 1985,
1, Victor Alexander Jahn, Marquess of Linlithgow, hereby nominate the following members
of the Council of State to be on the Panel of Chairmen of the said Council of State :—

In the first place, the Honourable Mr. P. N. Sapru ; in the second place, the Honour.
able Sir A. P. Patro; in the third place, the Honourable Mr. M. N. Dalal ; and lastly,
the Honourable Sir Rahimtoola Chinoy. :

LINLITHGOW,

Viceroy and Governor General.”

NEw DBLuI; : .
The 18th September, 1942. /

COMMITTEE ON PETITIONS.

THE HonNooRABLE THE PRESIDENT: Under Standing Order 76 of
the Council of State Standing Orders, I am required at the commencement of
each session to constitute a Committee on Petitions consisting of the Chairman
and four members. The following members at my request have kindly con-
sented to ,preside over and serve on the Committee. I accordingly have much

leas ire in nominating as Chairman of the Committee the Honourable Raja

haranjit Singh and as mambers, the Honourable Sir Ramunni Menon, the
Honourable Pandit Hirday Nath Kunzru, the Honourable Mr. M. N. Dalal
and the Honourable Saiyed Mohamed Padshah Sahib Bahadur.

GOVERNOR GENERAL’S ASSENT TO BILLS.
SECRETARY or THE'COUNCIL: Sir, information has been received
that His Excellency the Governor General has been pleased to give his assent
to the following Bills which were passed by the two Chambers of the Indian
Legislature during the Budget Session, 1942, n .mely :—
" 1. The Workmen’s Compensation (Amendmeont) Act, 1942.
. The Indian M>rchant Shipping (Amendment) Act, 1942.
. The Indus Vessels (Amendment) Act, 1942.
. Tae Indian M>dical Counc!l (Amendment) Act, 1942.
. The Indian Boilers (Amendment) Act, 1942.
. The Multi-unit Co-operative Societies Act, 1942.
. The Coffee Market Expansion Act, 1942.
. The Indian Penal Code (Amendment) Act, 1942.
. The Cotton Ginning and Pressing Factories (Amendment) Act,1942.
. The Indian Patents and Designs (Extension of Time) Act, 1942.  «
. The Protective Duties Continuation Act, 1942.
. The Indian Finance Act, 1942. .
. The Agricultural Produce (Grading and Marking) Amendment
Act, 1042. .

© W 3D W

et et gt st
[ I ]

( 56 )
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{Secretary of the Counoil.]

14. The Indian Tolls (Army) Amendment Act, 1942.
15. The Cantonments (Amendment) Act, 1942,

16. The Indian Limitation (Amendment) Act, 1942.
17. The Indian Companies (Amendment) Act, 1942.

18. The Waekly Holidays Act, 1942.

19. The Industrial Statistics Act, 1942.

20. Tae Mbotor Vehicles (Amendment) Act, 1942.

CONGRATULATIONS TO RECIPIENTS OF HONOURS.

TRE HoNouraBLE THE PRESIDENT : Honourable Members. I have
much pleasure in conzratulating in your name and on my behalf Sir Satyendra
Nath Roy on his well merited Knighthood. He has been in our House for
several years and we have seen his work. He acted for a short time as Com-
manications Mamber with conspiouous ability. There is a bright future
bofore him and I am sure further honours are in store for him.

Tre HoNouraBLE SiE SATYENDRA NATH ROY (War Transport
Becretary) : 8ir I, am deeply grateful to you and the House for their congra-
tulations on the Honour conferred on me, which I appreciate all the more as
com'ng from friends and colleagues in this House with whom I have had the
pleasure of working for the last five years. I thank you. '

STANDING COMMITTEE FOR THE DEPARTMENT OF POSTS AND
AIR.

Tap HoNouraBLE Stk MAHOMED USMAN- (Posts and Air Member) :
Sir, I beg to move :—

*‘ That this Council do proceed to elect, in such manner as the Honourable the Presi.
dont may direct, two non-official mombers to serve on a Standing Committee to advise
on subjaots, other than ‘ Roads,” dalt with in the Department of Posts and Air, during
the year 1042-43.”

Honourable Memboers would remember that at the last Budget Session a
Committes was elected, for dealing with subjects other than ‘“ Roads ”’ in the
Dopartment of Communications. The ‘Department of Communications has
ceased to exist. The Department has been divided into two Departments,
the War Transport Department and the Posts and Air Department. Govern-
ment have therefore decided that they should have a Committee elected for
subjeots other than *“ Roads " in the Department of Posts and Air.

Tae HoNoURABLE Mr. P. N. SAPRU (United Provinces Southern :
Non-Mihammadan) : I want to ask one question, Sir. What are the subjects
with which this Committee will deal ? I am not able to understand that.

Trx HoNoURABLE SR MAHOMED USMAN : All subjects in the port-
folio except *‘ Roads.”

Trae HoNoUrRABLE ME. P. N. SAPRU : For instance {

Tue HoNouramLe St MAHOMED USMAN: Posts and Telegraphs,
Meteorology, Telephones .Civil Aviation, etc.
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TBE HoNoUrABLE Ra1 Bamapvur SRINARAIN MAHTHA (Bihar :Non-
Mubammadan) : Sir, I just want to say one word. We have a large number
of Motions for the formation of Committees like this one and we had one when
the new portfolio of Information and Broadcasting was set up. A Committee
was chosen from this House and I was one of the two representatives selected.
More than a year has gone by but the Committee has never met. 'The Depart-
ment is & new one but no advice of the Committee has been sought. It isa
very poor compliment to the members of the House or to any electorate to be
called upon to elect a committee and then to find that its representatives arc
never asked to meet.

THE HoNOURABLE PaxpiT HIRDAY NATH KUNZRU (United Pro-
vinces Northern: Nop-Muhammadan): Sir, may I endorse all that the
Honourable Mr. Mahtha has said on the subject ? The Committee to advise on
Information and Broadcasting was appointed at the express request of Sir
Akbar Hydari. He came to me and asked me to nominate a member of my
Party, because it was necessary that the Committee should be formed at once
80 that it might begin to function very soon. But the Committee has not met
even once. I brought, this fact to the notice of the Government during the
last session. 1 was told that the Committee could not meet as unfortunately
the Department had no head. I suggested then that the official who was
carrying on the duties of the head of the Department should be asked to
convene a meeting of the Committee. I was told that what I had said would
be conveyed to the Director General of Information and Broadcasting. 1 do
not know whather this information, I mean what was said in this House, was
conveyed to him or not. If it was, I suppose he thought it unnecessary to
pay any attention to the views expressed in this House. 1f this is the way in
which Government propose to treat Committees which they ask us to establish
it is no use having Committees. Either make use of the Committees that you
appoint, or don’t insult us by asking us to choose Members for Committees.

TaE HoNoURABLE Me. SHAVAX A. LAL (Nominated Official) : Sir, thic
Honourable Members opposite seem to be under some misepprchension.
So far as the Committee to advisc the Department of Information and Bread-
casting is concerned it was not actually formed. All that had happened was
that the leaders were consulted by the late Sir Akbar Hydari, but, before any
decision could be reached, he unfortunately died and I think the matter rc-
mained there. So they are under a misunderstanding if they believe that thi
Committee was actuml]‘:y formed but that no meeting was convened.

TEE HoNOURABLE Rar Bamapur SRI NARAIN MAHTHA : Was not
an election held here ?
, TaE HoNoURABLE MR. SHAVAX A. LAL: No, there was no election
held. .

TaE HoNoUurRABLE Paxnpir HIRDAY NATH KUNZRU: But Party
leaders were asked to nominate members of their Parties. If Sir Akbar
Hydari could not take any action action could have been taken by Govern-,
ment ; they could have said that the members nominated should be formed
into a Committee. The position of Government remains the same., I am
concerned with Government. !

Tre HoNourABLE THE PRESIDENT : The Motion is :—

* That this Council do proceed to elect, in such manner as the Honourablo the Prea: -
dent may direct, two non-official members to serve on a Standing Committee to advis:
on subjects, other than ‘ Roads,’ dealt with in the Department of Posts and Air, during
the year 1942-43." )

The Motion was adopted. ,
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Tue HovourapLr e PRESIDENT : With reference to the Motion
whicl) has just been adopted by the Council, I have to announce that nomina-
tions to the Committee will be received by the Secretary up to 11 A.M.,0n
Thursday, the 24th September, 1942, and the date of election, if necessary,
will he announced later.

RESOLUTION RE. AMENDMENT OF THE RULES GOVERNING
THE GRANT OF TRAVELLING AND OTHER ALLOWANCES TO
MEMBERS OF THE LEGISLATURE.

TaHE HoNoURABLE SIR MAHOMED USMAN (Leader of the House): Sir
1 beg to move ;—

“ This Council recommeonds to the Governor General in Council t¢ amend the rules
governing tho grant of travelling and other allowances to Members of the Indian Legisla-
ture 80 aa to suspend for the duration of the present emergency the right to draw free
haulage of a motor car or of a carriage and two.horses from the station nearest to the
member’s official headquarters or other plage of residence to New Delhi and back and in
addition a petrol or forage allowance at the rate of Rs. 76 per mensem for the period for
which a member is entitled to draw daily allowance with the result of leaving all members
to draw the conveyance allowance now admissible to a member who does not bring a
conveyance for his own use.”

Similar Motions have been made before this House on more than one
ovcasion, Last time a Joint Committee of both the Houses was appointed and
nothing came out of it. When the Government came before this House last
timo it was for the sake of financial economy, this privilege costing about
Rs. 50,000 per year. Now I have come before this House not for
reasons of economy but for the reason of want of facilities. As Railways are
mostly used now for military purposes it is very difficult now to get railway
transport to enible Honourable Members to utilize this privilege. I want this
right to be suspended only during the war emergency. When the war is
over we shall revert to our former practice.  This would only be a temporary
suspension,

Ture HoNouranLE Mgr. P. N. SAPRU (United Provinces Southern :
Non-Muhammadan) : Nir, I would like, with your permission, to move an
amendment and that athendment is this, that the whole mattor be referred to
a Select Committee of five members of the House. Sir, I quite recognize that.
‘owing to the difficulty in transport it is impossible for Government to give us
the haulage allowance but they most appreciate our difficulties also. Tt is
very difficult for us to get cars at reasonable rates in Delhi at the present time.
[ know, Sir, from personal experience that car drivers want as much as Rs. 20
or Rs. 26 a day without petrol for cars. Now obviously we get only Rs. 20 a
day for our expenses here and we cannot be expected to spend much out of
our pockets for our stay in Delhi. Also the price of foodstuffs and other
«commodities has gone up and the question as to what allowances should be paid
$0 members requires to be carefully considered. If you are going to take
away this privilege of having our cars brought to this place then you must
provide us with some alternative means of communication and you must pro-
vide us with more adequate allowance or you must provide us with cars. Some
altornative must be provided for us. We come here not for any private gain
but for public business and therefore in making this demand we are not asking
for anything unreasonable. Also, Sir, I understand that it has been usual for
® game members to leave their cars behind. They have threc or foyr cars and
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they leave just one car behind in Delhi and what about the haulage charges for
these cars which they leave behind? I mean if they wish to take their cars
back to Calcutta or to Bombay, and if they have left it here, will the haulage
charge for that car be paid or not # Now these are all questions which require
careful consideration and I would suggest, Sir, that a procedure similar to
that which was adopted in the other House should be adopted in this House,
that is to say, the matter should be referred to a Select Committee of the
House. I hope, Sir, that the Honourable the Leader of the House will agree to -
this very reasonable suggestion.

TrE HoNoURABLE Si1R MAHOMED USMAN : I have no objection, Sir.

" Tre HONOURABLE Sa1vEp MOHAMED PADSHAH SamiB BAHADUR
(Madras : Muhammadan).: Sir, I just wanted to support the suggestion made
by the Honourable Mr. Sapru but I submit, that since the Honourable the
Leader of the House has agreed to having a Committee on the matter it is
not necessary to have any discussion ornie subject.

.

THE HoNOURABLE Mr. P. N. SAPRU: The Committee should consist
of the Honourable Sir Ramunni Menon, the Honourable Mr. Hossain Imam,
myself, the Honourable Mr. Parker, the Leader of the House and Secretary
to the War Transport Department.

TeE HoNoURABLE Si1R MAHOMED USMAN : May I suggest that the
Eéina'.nce Secretary, the Honourable Mr. Jones, may also be appointed to the
Committee ?

Tae HoNouraBLr Mr. P. N. SAPRU: Yes, and the Honourable Mr.
Muhammad Husain.

Tur HoNoUraBLE TeE PRESIDENT : It is formally proposed that a
Committee be appointed to go into this question and that it should report at
an early date before the session is over. Do you fix any date ?

TrE HoNouraBLE Mg. P. N. SAPRU : Tt should report to the House
.by the 27th.

THE HoNoURABLE THE PRESIDENT: Then the Motion is that a
Committee be appointed to go into this question of allowances, etc. T do not
think I need repeat names.

The Motion was adopted.

HEALTH OF Sir MANECKJ1 DADABHOY.

Tee HoNouraBLE THE PRESIDENT: Honourable Mcmbers, you
would all wish to know about the health of our revered President, the Honour-
able Bir Maneckji Dadabhoy. He is, I am glad to say, very much better in
health and is able to move about. We hope in a short time he will be quite
all right and we all pray that he will be restored to perfect health and
strength 80 that he may come and preside over the next session of the Council
of State. I hope you will all agree with me in saying that we all pray and wish

him a very apeedy rcoovery.
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Tax HoNoumrasLE Mz. P. N. SAPRU (United ,Pi'ow':inces SoutHern :
Non-Muhammadan) : Will you convey to‘him, Sir, our good wishes for. his

speedy recovery ?
Tag HoxovrasLe THE PRESIDENT :  If you all.agree, T will write.

STATEMENT OF BUSINESS.

Tug HoNourABLE THE PRESIDENT : Owing to the Ramzan festival
from now on, it is proposed that the Council should sit from 11 A.M. to 2 p.m.,
on all days. . -

Tae HoNoURABLE MRr. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Thank you, Sir.

TeE HonNouraBLE THE PRESIDENT: Tomorrow some of the
Honourable Members have got a very important engagement. So it is pro-
posed that the House should meet at 11 A.M. and adjourn at 1 P.M.; and in
order to facilitate the business for tomorrow I propose that the questions put
down for tomorrow be asked and answered on Wednesday, the 23rd. I think
that will give us full two hours for the discussion of a very important matter.

The Couricil will now adjourn,
'

The Council then adjourned till Eleven ol the Clock on Tuesday. the
22nd September, 1942. :





